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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1102 OF 2024

IN THE MATTER OF:

Akhilesh Kumar ...Applicant
VERSUS

Union of India & Ors. ... Respondents

OBJECTION ON BEHALF OF THE RESPONDENT NO. 10 (M/S
RUDRA MINING AND COMPANY) IN THE O.A. NO. 1102 OF 2024

TO,

THE HONBLE CHAIRMAN AND HIS OTHER COMPANION
MEMBERS OF THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI.

A HUMBLE REPLY TO THE LETTER PETITION (REGISTERED &
TREATED AS ORIGINAL APPLICATION) SUBMITTED BY THE
RESPONDENT ABOVE-NAMED:

MOST RESPECTFULLY SHOWETH:

l. That M/s Rudra Mining and Company i.e. Respondent No. 10 in the

present matter, (hereinafter referred to as the “Present

Respondent”/”Project Proponent”) has been issued Letter of Intent

dated 16/02/2023 by the District Magistrate, Sonbhadra for
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excavation of mineable minerals (Sand extraction) at Arazi No. 15

Cha, Khand No. 02, Village Bhagwa, Tehsil Obra, District
Sonbhadra, Uttar Pradesh (hereinafter referred to as“ Subject

Mine”).

That before addressing the matter on its merits, the Project Proponent
seeks the liberty of Hon’ble Tribunal to place on record the factual

history of the dispute so that the entire picture may become clear.

That on 15.11.2022, the tender advertisement for inviting bids for the
mining of the area in question (i.e. Arazi No. 15 Cha, Khand No. 02,
Village Bhagwa, Tehsil Obra, District Sonbhadra, Uttar Pradesh) was

issued by the District Magistrate Sonebhadra.

That notably, multiple bids were submitted to the District
Administration and ultimately the tender of the present project
Proponent was accepted after following the due process of law.
Additionally, there was even a public hearing process involved in
awarding the tender for mining and notably no objection regarding

the non-existence of morrum was raised therein by anyone.

That a Letter of Intent dated 16/02/2023 was issued by the District

Magistrate, Sonbhadra in favour of the Project Proponent for
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excavation of mineable minerals (Sand extraction) at Arazi No. 15
Cha, Khand No. 02, Village Bhagwa, Tehsil Obra, District
Sonbhadra, Uttar Pradesh. A True Copy of the Letter of Intent
dated 16.02.2023 issued in favour of the Present Respondent by
the District Magistrate, Sonbhadra is annexed herewith and

marked as ANNEXURE -1 to this objection.

The Project Proponent applied for securing Environmental Clearance

to begin the Mining in the subject mine.

That a Complaint dated 11.10.20203 was filed by one Akash Dubey

and the process of grant of EC was unlawfully jeopardized by him.

On the complaint, SETAA formed a three-member committee to give
a report on the availability of morrum since it was the allegation of
the Akash Dubey that there is no morrum available in the land in

question.

Subsequently, the OA No. 109/2024 was filed by Akash Dubey with

the similar intent of hampering the process of grant of EC.

That the Joint Committee which was formed submitted its report.
Notably, the Mining Officer of District Sonebhadra who was a

member of the 3-member joint committee submitted its report dated
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02.03.2024 stating that the land in question belongs to the State
Government and that the area in question in situated on the right side
of the downstream of the Sone River on which the morrum brought
by the river as a result of hill erosion is deposited in abundance. Thus,
there it is submitted that there is the presence of minable mineral in
the subject area for mining and the allegation of the Applicant that
there is no morrum in the area is unfounded and misconceived. A
True Copy of the Report dated 02.03.2024 of the Mining Officer
of District Sonebhadra is annexed herewith and marked as

ANNEXURE-2 to this Objections.

That the other two members i.e. one Professor and one Officer of the
Pollution Control Board have submitted an undated report submitting
that there is low possibility of occurrence of mineral deposit in the
said area. The Report submitted by the other two members are neither
factually correct nor based on scientific temperament and
empirical/technological methodology that is a pre-requisite for an
inspection report. That since the question involved is of mining, it is
only the finding of the Mining officer who has the relevant expertise
and competence to return a finding on this query. Thus, the finding of
the Mining Officer of Sonebhadra should be relied upon rather than

the findings of the other two members. Further, the finding returned
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by the two members is absolutely baseless as the same has been based
on merely visual inspection whereas the delicate nature of the mater
required a technical and geological evaluation from a scientific
standpoint to ascertain whether there is presence of minable mineral.
The two members have not conducted any laboratory test to conclude
that there is no mineable mineral in the subject site but have based
their entire reasoning on a visual inspection, which is not proper in

law.

The Hon’ble NGT also directed for furnishing Joint Committee
Report in the matter which was filed and which was in favour of the
fact that morrum is available. The Joint Committee Report dated
05.07.2024 1s also being brought on record. Notably, the report dated
05.07.2024 clearly stipulated that the land in question is not
agricultural land and that the geological reserve in the area is 364380
cubic meters and mineable reserve is 218628 cubic meters in the lease
area of 12.146 ha. Notably, the report itself also annexed the DSR
amendment letter dt. 01.04.2021 as its annexure-7. A True Copy of

the report dt. 05.07.2024 is annexed as ANNEXURE-3 to this

Objections.
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That on 25.11.2024, the Hon’ble NGT Disposed of the OA No.
109/24 directing the Applicant therein to place its material before
SEIAA and SEIAA may consider that during grant of EC. A True
copy of Order dated 25.11.2024 passed by Hon’ble NGT is

annexed as ANNEXURE —4 to this Objection.

That subsequently SEAC in its Meeting dated 03.12.2024 had
removed the land in question from the DSR only on the basis that the
Joint Committee Report (called by Hon’ble NGT in OA No. 109/24
i.e. Akash Dubey vs Union of India) dated 05.03.2024 says that there
is no mineral deposit in the area and that Joint Committee Report
dated 05.07.2024 has not provided exact amount of mineable mineral
in the area. Thus, only on these two grounds, the name of the land in

question was removed from the DSR.

Notably, before the removal of the land in question from DSR, the
final order in the matter of Akash Dubey had already been delivered
and yet the land in question was wrongly excluded from DSR based
on the disputed report of the two members. Instead the SEAC should
have considered the latest replenishment study and give its findings
based on the replenishment study but SEAC wrongly relied upon old
disputed joint committee report to exclude the land in question from

DSR.
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REPLY ON MERITS

At the very outset, it is submitted that the Applicant, i.e. one Mr.
Akhilesh Kumar is proxy applicant being used for filing frivolous
repetitive petitions against the Project Proponent (i.e. M/s Rudra
Mining and Company). Notably, the land in question is situated in
Sonebhadra but the address of Akhilesh Kumar as reflected in the
Affidavit is of Mirzapur. Moreover, in OA No. 1102/2024 his
Affidavit is notarized in Lucknow and whereas in OA No. 84/2025,
his Affidavit has been notarized in Varanasi. Lastly, in OA No. 547
of 2025, his Affidavit has been notarized in Mirzapur. It is submitted
that the Applicant has no concern with Sonebhadra and is not a
genuine Bona fide litigant and is only filing the repetitive petitions to
harass the Project Proponent and to derail the process of grant of EC
to the Project Proponent. Also, in para three of the memo in OA
1102/24 the Applicant says he is interest in the protection of
environment. It may be relevant to submit that he has not brought on
record anything that he has done for the environment. He has solely
engaged in motivated litigation against the project proponent for the

vested purpose of benefitting the adjacent patta holders.

10
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That it is submitted that the Applicant has filed 3 OAs against the
Project Proponent i.e. OA No. 1102/2024, OA No. 84/2025 and OA
No. 547 of 2025 and that all averments in all the three OAs are
interrelated and intertwined and thus it becomes imperative for ethe
present Respondent to answer the averments on this OA in light of all
the allegations against the Respondent and not in a vacuum. Further,
since all the three OAs have been filed by the same Applicant and are
being contested by the same set of counsels as well, no prejudice
would be caused to any party if a holistic reply is given before this
Hon’ble Tribunal encompassing all the related aspects of all the 3

OA:s.

At the very first instance it is submitted that that the prayer made by
the Applicant in OA No. 84/2025 has become infructuous in as much
as the prayer made is with respect to the quashing the letter dt.
17.12.2024 whereby the a committee was constituted of soil scientist
for evaluation of mineral availability. The prayer is rendered
infructuous as pursuant to the impugned letter, the committee has
been constituted and in fact the committee has already given its report.
Further, prayer no. (b) of the applicant is extremely general and not
pertaining to the project proponent and the prayer no. (c) has also been

rendered infructuous and the soil scientist from BHU has already

11
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evaluated the site. Notably, the site cannot be evaluated by a person
of choice of the Applicant. Such demands are nothing short of
harassment techniques being employed by the Applicant to torment

the project proponent.

Further, the entire reasoning of the OA filed by the Applicant is based
on the unsinged report, in which mining officer (who was the only

competent person) had not signed the report.

That the report given by the soil scientist committee remains
unchallenged. Further, the applicant himself admits in its OA 84/25
that there is no mechanism in law defined to be adopted when there is
a different between the SEAC report and the SETAA report. Thus, the
route that has been taken by SEIAA in the present matter cannot be
faulted with at law. Also, when this Hon’ble Tribunal disposed off the
OA No. 109/24, which had been filed by the same proxy petitioner
through the same counsel, he did not approach the SEIAA with its

grievance but rather violated the order and filed 3 new OAs.

That all the relevant minutes of the meetings have already been
annexed in the Reply filed by SEIAA and thus the present report is
not reproducing them again. Also, the EC which has now been granted

to the project proponent has also been annexed by SEITAA.

12
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The entire case of the Applicant (Mr. Akhilesh Kumar) in OA No.
457/2025 before the Hon’ble NGT is that SEIAA has wrongly taken
the decision to include the land in question (i.e. Gata No. 15 Cha,
Khand No. 02, Village Bhagwa, Tehsil Obra, District Sonbhadra)
since this inclusion is only based on the Recommendation of SEAC
dt. 19.05.2025 and that according to the Applicant, SEAC never made
any such recommendation. The second allegation is that the minutes
of the meeting dated 31.05.2025 has only been signed by the Member
Secretary and thus the minutes are bad in law since the Chairman and

Member has not signed it.

With respect to the first allegation, it is humbly submitted that SEAC
in its Meeting dated 03.12.2024 had removed the land in question
from the DSR only on the basis that the Joint Committee Report
(called by Hon’ble NGT in OA No. 109/24 i.e. Akash Dubey vs Union
of India) dated 05.03.2024 says that there is no mineral deposit in the
area and that Joint Committee Report dated 05.07.2024 has not
provided exact amount of mineable mineral in the area. Thus, only on
these two grounds, the name of the land in question was removed from

the DSR. A True Copy of Minutes of Meeting dated 03.12.2024 of

SEAC is annexed as ANNEXURE -5 to this Objection.

13
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On the above two issues, SEIAA in its meeting dated 17.12.2024 took
cognizance of the Letter of Rudra Mining Company dated 12.12.2024
wherein the Project Proponent also brought on record the final order
dated 25.11.2024 passed in OA No. 109/2024 i.e. Akash Dubey vs
Union of India by means of which the Hon’ble NGT Disposed the
matter by directing Akash Dubey to raise his objections before
SEIAA. In this context, SEIAA said that since the previous reports
did not disclose the amount of morrum available, SEIAA now
directed the District Magistrate to constitute a Committee comprising
of (1) the Mining Officer, Sonebhdra, (2) Addl. District Magistrate
and (3) Soil Scientist of State/Central University to examine the soil
profile and give its report regarding morrum available. A True copy
of Minutes of Meeting dated 17.12.2024 of SEIAA is annexed as

ANNEXURE -6 to this Objection.

The said Committee was formed with Prof. Janardhan Yadav, Soil
Scientist from Banaras Hindu University (BHU) and it conducted its
inspection on 13.01.2025 and submitted its Report dated 05.02.2025
which clarified that there is 95.72% morrum present in the area in
question and that this area is thus not fit for agriculture. Thus, the only
allegation that was against the Project Proponent that the land in

question does not have minable mineral got removed by the report of

14
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the Committee which clarified after scientific examination that there
is 95.72% morrum present in the area. A True copy of Committee
Report of Soil Scientist, ADM and Mining Officer is annexed as

ANNEXURE -7 to this Objection.

Further, SEIAA in its Minutes of Meeting dated 28.02.2025 took
cognizance of the Report of the Committee and directed the DM to
make sure that the Geo-coordinates of the area are mentioned in the

Report, which was earlier not mentioned. A True copy of Minutes of

Meeting dated 28.02.2025 of SEIAA is annexed as ANNEXURE —

8 to this Objection.

On the above Direction of SEIAA, a report with the Geo-Coordinates

was filed, which was then sent by SEIAA to SEAC on 02.04.2025 for

the recommendation of SEAC.

The above recommendation of SEAC came to be incorporated in its
Minutes of Meeting dated 19.05.2025. SEAC, on 19.05.2025,
recommended that the matter may be referred to the Directorate of
Geology and Mining and then further directed that the matter should
be sent to SEIAA for information and doing the needful. It should be
noted here that SEAC is merely a recommending body and not

the final authority, since it is the role and duty of SEIAA under

15
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law to take the final decision. Notably, SEAC did forward and
recommend the matter to SEIAA for its final decision. Had SEAC
not been convinced with the report of the Joint Committee and
the inclusion of the land in question in the DSR, it would not have
forwarded the matter to SEIAA and SEAC could very well have
recommended that the land in question may not be included in
the DSR. However, this was not the case. Further, SEAC did not
point out any procedural, substantive or financial infirmity in the
inclusion of the land in question in the DSR and did not flag any
objection to its inclusion in any manner whatsoever. The only
thing recommended by SEAC was that for additional clarity, the
matter may be referred to Directorate of Geology and Mining as
well. However, even SEAC, in its Minutes of Meeting dated
19.05.2025 finally forwarded the matter to SEIAA and left the

final decision of the needful to be taken by SEIAA.

Thus, the matter finally reached SEIAA which, in its meeting dated
31.05.2025 took the decision to include the name of the land in
question in the DSR. What is noteworthy in this process is that
SEIAA has not mechanically come to this conclusion and that this
conclusion is based on adequate application of mind which is

revealed by a bare reading of the Minutes itself. The minutes

16
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dated 31.05.2025 first note that SEAC has said that the matter
must be sent to Directorate of Geology and Mining. However,
after this noting, SEIAA takes conscious cognizance of the letter
of the District Magistrate dated 15.02.2025 by means of which the
report of the committee of Mining Officer, ADM and Soil
Scientist was filed. SEIAA quotes from the report which
concludes that there is 95.72% morrum available. Thus, since the
only question in all of the litigation was regarding the percentage
of morrum being available and since that question has now been
answered by the Committee Report of the Soil Scientist, there
remains no need to refer the matter against to Directorate of
Geology and Mining for the same purpose. Thus, SEIAA
concludes that the name of the land in question may now be
included in the DSR in light of the Committee Report of the Soil

Scientist, Mining Officer and ADM.

Notably, two things may be noted here, First, that this Committee
Report that was send along with letter of DM dated 15.02.2025
has never been challenged before any court of law and that this
has attained finality and its correctness cannot be disputed.
Second, even if the matter is referred to Directorate of Geology

and Mining, the report will be filed by the Mining Officer,

17
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Sonbhadra only since it is the Mining Officer who is the
representative of the Directorate of Geology and Mining. Since,
in the present case, the committee whose report was filed already
had the Mining Officer, Sonbhadra as its member, there

remained no additional need to again repeat the same process.

A True copy of Minutes of Meeting dated 31.05.2025 of SEIAA is

annexed as ANNEXURE -9 to this Objection.

Thus, in the above backdrop, SEIAA agreed to include the land in
question into the DSR of Sonebhadra. The issue here being artificially
created by the Applicant of OA No. 547/2025 is that SEIAA has noted
that SEAC has recommended for inclusion of this area in the DSR but
according to the Applicant SEAC never made such recommendation.
However, it is submitted that this is a patently false reading of the
minutes and is only being said to hurl allegation upon SEIAA. When
SEIAA says that SEAC has recommended its inclusion, it is referring
to the fact that SEAC did forward and recommend the matter to
SEIAA for its final decision and had SEAC not been convinced with
the report of the Joint Committee and the inclusion of the land in
question in the DSR, it would not have forwarded the matter to
SEIAA and SEAC could very well have recommended that the land

in question may not be included in the DSR. However, this was not

18



32.

999

the case as SEAC did not point out any procedural, substantive or
financial infirmity in the inclusion of the land in question in the DSR
and did not flag any objection to its inclusion in any manner

whatsoever.

That the only thing recommended by SEAC was that for additional
clarity, the matter may be referred to Directorate of Geology and
Mining as well. However, even SEAC, in its Minutes of Meeting
dated 19.05.2025 finally forwarded the matter to SEIAA and left the
final decision of the needful to be taken by SEIAA. Lastly, in line with
established principle of law and EIA Notification, 2006, it is clear that
SEAC is only recommendatory body and SEIAA is free to take its
decision by application of own mind, which has happened in the
present case as SEIAA has relied upon the Committee report of Soil
Scientist, Mining Officer and ADM and then come to the final
conclusion, unlike what the Applicant alleges in the OA. Had there
been no discussion of the Committee report and letter of DM in the
minutes dated 31.05.2025, then it could have been said that SEIAA
has mechanically allowed the inclusion, but in the present case the
decision of SEIAA is completely based on material on record and no

other consideration.

19
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Further, the attempt of the Applicant to mislead the Hon’ble NGT and
SEIAA 1s also evident from the fact that in the OA 547/25, the
Applicant does not mention a word about the existence of the Report
of Soil Scientist, Mining Officer and ADM and does not bring the said
report on record even though the report is of May 2025 and the said
OA has been filed in November. The same Applicant has filed two
other OAs as well for the same purpose and in those OAs (OA. No.
1102/24 and OA No. 84/2025) where this report has been brought on
record by Respondents but still the Applicant deliberately misleads

the court and SEIAA by not filing the same.

Lastly, it is noteworthy to submit that the submission of the Applicant
is the SEAC never wanted the land in question to be included in the
DSR. However, if this would have been correct, SEAC would surely
have recommended to reject the inclusion of the land rather than
forward the matter to SEIAA. If SEAC does not reject the inclusion
and forwards the matter to SEIAA, it only means that SEAC has
recommended and forwarded it and the final decision is to be taken

by SEIAA.

Also, in the minutes of Meeting dated 29.09.2025, the same SEAC
has recommended the grant of Environment Clearance to the Project

Proponent. Notably, for an entity to get EC on a piece of land, that

20
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Piece of land has to be included in the DSR and if the SEAC was
against the inclusion of the land in question into the DSR, then it
would not have recommended grant of EC to the Project Proponent
which is a step ahead of the inclusion in DSR. Thus, the
recommendation for EC by SEAC speaks in favour of the fact that the
SEAC recommended in favour of inclusion of the land in question
into the DSR. A True copy of Minutes of Meeting dated 29.09.2025

of SEAC is annexed as ANNEXURE —10 to this Objection.

With respect to the second allegation in the OA that only member
secretary has signed the Minutes of Meeting dated 31.05.2025, it
is submitted that this allegation by the Applicant stems from a
lack of understanding of the proceedings of SEAIAA, since it is
known fact as per the EIA Notification and all the documentation
of SEIAA available uploaded in public domain that it is the
Member-Secretary only who is the signing Authority and all the
minutes and other documents of SEIAA are always published
under the signature of the Member-Secretary itself. There is no
abnormality in the present case. The Applicant has not shown
that the Chairman always signs on Minutes and that this is the
only case where the Chairman has not signed. In fact, as per data

available on SEIAA portal, it is the known practice that all

21
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documents are under the signature of the Member-Secretary,
which would obviously be uploaded only after the Chairman and
the Member has internally granted their approval. It is trite law
that no minutes are uploaded without the approval of all the
concerned and only because it is under the signature of the
Member-Secretary, it does not make the minutes invalid as the
Applicant has not been able to point out any discrepancy as

compared to any other case.

In view of the above irrefutable factual matrix and legal position, it is
evident that the present Applicant has approached the Hon’ble NGT
with mala fide intent, indulging in vexatious, repetitive and proxy
litigation with the sole objective of stalling a lawful mining project
duly sanctioned through transparent procedure. The Project
Proponent has complied with every statutory requirement, including
a scientifically conducted soil and mineral assessment by a duly
constituted Committee comprising the Soil Scientist of BHU, the
Mining Officer and the ADM, which conclusively establishes 95.72%
morrum presence in the subject mine area. This report stands

unchallenged and has attained finality in law.

22
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The Hon’ble SEIAA has exercised its jurisdiction strictly in
accordance with law, upon a thorough and conscious appreciation of
all materials placed before it, and has rightly directed inclusion of the
land in question into the DSR. On the contrary, the Applicant has
deliberately suppressed material facts, twisted the record of
proceedings, and attempted to mislead the Hon’ble NGT and SETAA
by withholding crucial documents including the Joint Committee

Report which is fatal to his case.

The attempt of the Applicant to reopen settled issues by raising
baseless, non-existent and hyper-technical objections is nothing short
of abuse of process of law, aimed purely at obstructing industrial
development and the State’s revenue-generating mining operations.
The continuation of such intimidation through frivolous litigation
must be curbed with a firm and exemplary response, lest it becomes a

tool to derail lawful commercial activities.

In crux, it is submitted that the entire decision-making process
culminating in the SEIAA’s Resolution dated 31.05.2025 is
unimpeachable, transparently lawful, and firmly rooted in expert
findings: SEAC, being only a recommendatory body, clearly found
no procedural or substantive flaw in the Joint Committee Report nor

in the proposed inclusion of the land in the DSR, and having merely

23
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sought additional clarity, still forwarded the matter to SEIAA for final
determination—an act wholly inconsistent with any alleged objection
or disagreement; SEIAA thereafter consciously applied its mind to the
Committee’s scientific determination of 95.72% morrum
availability, a report that stands unchallenged and has attained
finality, and correctly appreciated that any further reference to the
Directorate of Geology and Mining would be a redundant duplication
since the Mining Officer—who represents that Directorate—was
already a signatory to the Committee Report; Finally, the allegation
regarding the Member-Secretary’s signature on the Minutes is wholly
misconceived, for SEIAA’s consistent and publicly-documented
administrative practice, in line with the EIA framework, is that its
Minutes are routinely authenticated under the signature of the
Member-Secretary after approval by the Authority, and therefore no
illegality or irregularity can be imputed to the valid and considered

approval granted by SEIAA to include the subject land in the DSR.

It is, therefore, humbly but firmly submitted that the present
objections of Mr. Akhilesh Kumar deserve to be rejected in limine,
and the decision of SEIAA to include the subject land in the DSR

deserves to be upheld.

24
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That in compliance of the order dated 3.11.25 of this Hon’ble Court
in OA 547/25, SETAA had called the present respondent as well as the
applicant and heard both of them in detail and subsequently EC was
granted to the project proponent. Notably, CTO has also been granted

which has been brought on record in the reply of the UPPCB.

That in OA 1102/24, the Applicant concealed the disposal order
passed in OA No. 109/24 and deliberately filed the OA without
making the Project proponent a party , when the answering respondent

is the most affected party.

That the whole dispute raised by the applicant is regarding availability
of mineral reserve which has been now adjudicated by a report of the
committee comprising a soil scientist from BHU. Thus, the entire
controversy is pit to rest and nothing survives in this OA. Further, if
the petitioner i1s aggrieved by the report, the remedy is to challenge
the report. Further, the name of the project proponent has been added
after following due procedure and on the valid reports which remain
unchallenged. Thus, there remains no occasion for the DSR to be
challenged only for the prupose of creating artificial hurled for the

Project proponent.

25
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The Project Proponent has received its EC and CTO and has made a
huge sum of investment and by creating such hurdles, the applicant is

causing grave loss to the project proponent and the state exchequer.

In view of the foregoing factual and legal position, it is most
respectfully submitted that the present proceedings are vitiated by
gross abuse of the process of law. The Hon’ble Tribunal has
consistently deprecated the invocation of its jurisdiction for oblique
purposes or through proxy litigants seeking to settle collateral or
commercial scores under the guise of environmental concern. The
conduct of the Applicant, marked by repetitive filings, suppression of
material facts, and calculated omission of binding and determinative
reports, clearly disentitles him from any equitable or discretionary
relief. It is settled law that a litigant who approaches a judicial forum
must do so with clean hands, candour, and bona fides; failure thereof
renders the proceedings liable to be dismissed at the very threshold.
The present case squarely falls within the category of vexatious and
motivated litigation which warrants not only dismissal but also
imposition of exemplary costs in order to preserve the sanctity of

environmental adjudication.

It is further submitted that the decision-making process culminating

in the inclusion of the subject land in the District Survey Report and
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the subsequent grant of Environmental Clearance is fully compliant
with the statutory framework under the EIA Notification, 2006 and
the principles of administrative law. The distinction between the
recommendatory role of SEAC and the determinative authority of
SEIAA is well entrenched, and it is trite that the final authority is
vested with the power to independently assess the material on record
and take a reasoned decision. In the present case, SEIAA has
demonstrably exercised its jurisdiction upon due application of mind,
relying upon a scientifically robust and multidisciplinary committee
report, which includes domain experts and remains unchallenged. The
allegation of procedural impropriety is thus wholly misconceived and
contrary to settled principles governing environmental decision-

making.

The challenge raised by the Applicant on the issue of mineral
availability stands conclusively answered by the expert committee
report, which establishes the presence of 95.72% morrum through
scientific assessment. In environmental jurisprudence, expert
opinion—particularly when based on empirical analysis and technical
methodology—commands primacy unless shown to be perverse or
arbitrary, which is not even remotely the case herein. The Applicant,

having failed to assail the said report before an appropriate forum,
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cannot be permitted to indirectly reopen concluded findings through
collateral proceedings. Such an attempt would be contrary to the
doctrine of finality and would introduce uncertainty and instability in
regulatory processes, thereby undermining both environmental

governance and investor confidence.

It is also pertinent to submit that the balance of convenience and the
doctrine of sustainable development weigh heavily in favour of the
Project Proponent. The project in question is not only backed by due
statutory approvals but also contributes to regulated mining, which is
essential for infrastructure development and economic growth. At the
same time, it is subject to stringent environmental safeguards under
the granted EC and CTO. The unwarranted obstruction of such a
project, particularly on the basis of unsubstantiated allegations, results
in significant financial prejudice to the Project Proponent and loss to
the public exchequer, while serving no environmental purpose. The
jurisprudence of this Hon’ble Tribunal mandates a balanced approach,
ensuring that environmental protection does not become a pretext for

stifling lawful and regulated development.

In light of the above, it is respectfully submitted that no cause of
action survives in the present Original Application, the foundational

issue having been conclusively settled by competent expert
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determination and due regulatory scrutiny. The impugned actions of
the authorities are legal, reasoned, and within jurisdiction, and do not
warrant any interference by this Hon’ble Tribunal in exercise of its
appellate or supervisory powers. The present proceedings, being
devoid of merit and tainted by mala fides, deserve to be dismissed in
limine with appropriate costs, and the validity of the inclusion of the
subject land in the District Survey Report deserves to be upheld in the
interest of justice, certainty in regulatory administration, and the

larger public good.

51. That the facts stated above are true and correct to the best of my

knowledge and belief as based on records of the present case.

52. That the Present Respondent further craves leave of this Hon'ble

Tribunal to file additional documents or add/amend/substitute its

submissions and averments as and when it is directed by this Hon’ble

Tribunal or it is necessary for proper adjudication of the matter.

PRAYER
In view of the foregoing facts, circumstances and subsequent developments, it is

most respectfully prayed that this Hon’ble Tribunal may be graciously pleased to:
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(a) Pass appropriate order(s) and/or direction(s) to Dismiss the O.A.
filed by the Applicant with costs;

(b)  Pass appropriate order(s) and/or direction(s) to the Applicant not to
create any hindrance or obstruction in the operations of the present
Respondent.

(c)  And pass any other appropriate order(s)/direction(s) as this Hon'ble

Tribunal may deem fit and proper in the facts and circumstances of

the case.

AND FOR THIS ACT OF KINDNESS, THE PRESENT RESPONDENT AS

IN DUTY BOUND SHALL FOREVER PRAY.

Through:

[AYUSH MISHRA]

COUNSEL FOR THE RESPONDENT NO. 10
Contact: 9515339706

Email: office.ayushmishra@gmail.com

DATE: 09.04.2026
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BLFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPLE BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1102 OF 2024

IN THE MATTER OF:

6 Akhilesh Kumar .. Applicant

Versus
Union of India & Ors. Respondents

A VIT
I. Dhirendra Kumar Singh , S/ Shri C.P. Singh , aged about 42 years , R/o Ward No. 20,
Shastrinagar Robertsgan), Sonbhadra, Utar Pradesh - 231216, do hereby solemnly affirm and
state os under

That I am a Partner in the Respondent No. 10 Partnership firm (i.e. M/s Rudra Mining
and Company (Respondent No. 10) in the Q A. No 1102 of 2024) in the aforesaid
matter and as such am well conversant with the facts and circumstances of the case
and competent 1o swear this Affidavit

That T have read and understood the conlents of the sccompanying Reply to the
Onginal Application and affirm that the same are true and correct 10 the best of my
knowledge and belief, and that no pant of 1115 false and nothing matenal has been

concealed therefram

That the Annexures _:l_ 1o _.1-0 . annexed 10 the Reply are True

Copies of their respective onginals.

) Sugh

DEPONENT

VERIFICATION

Verified at P‘“ﬂﬁjﬁ!— on this Q’W ﬁt»:f: that the contents of the

abovementioned affidavit are true and correct to the best of my knowledge, belief and ability,

and no part of 1t 15 false and that nothing material has been concerned therefrom.

@}M K. ,Qmafq

DEPONENT

I L - . ] JV
ol by AU, (v n

hae sworn before me on.. ol 26
wrio has accentﬂd the contents of

this affidavit io O ww

€

IDENTIFIED BY
sanlay Kumar

Advocate/tlotary Preyogro)
Govl of India APV~ T TPV CRA

Alul>€
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ANNEXURE?- 3

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 109 of 2024

In the matter of:

Akash Dubey

Union of India & Ors.

Versus

Index

...Applicant

...Respondent(s)

Sr. No.

Particulars

Page
No.

Report of the Joint Committee in Original Application No. 109/2024 titled as Akash
Dubey Vs. Union of India & Ors in compliance to Hon’ble NGT order dated
01.04.2024 .

Annexure -1 A copy of Mines and Minerals (Development and Regulation) Act, 1957.

Annexure -2 A copy of Environment Impact Assessment (EIA) Notification 2006 and
its subsequent amendments issued by the Ministry of Environment, Forest and Climate

Change.

Annexure -3 A copy of Sustainable Sand Management Guidelines (SSMG), 2016
issued by the Ministry of Environment, Forest and Climate Change.

Annexure -4 A copy of Enforcement & Monitoring Guidelines for Sand Mining

(EMGSM), 2020 issued by the Ministry of Environment, Forest and Climate Change.

Annexure -5 A copy BHULEKH of Govt. of Uttar Pradesh record.

Annexure -6 A copy of Letter of Intent (LOI) dated 16.02.2023

Annexure-7 A copy of amendment in District Survey Report (DSR) dated 01.04.2021.

ol %ol N| o

Annexure-8 A copy of Hon’ble NGT order dated 01.04.2024.

et
o
(Nazimuddin)
Scientist ‘F’
Central Pollution Control Board

Date: 05.07.2024
Place: Delhi
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REPORT OF THE JOINT COMMITTEE CONSTITUTED BY HON’BLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH IN ORIGINAL
APPLICATION NO. 109/2024 IN THE MATTER OF AKASH DUBEY VS.
UNION OF INDIA & ORS

1.

Introduction:

In the present application, petitioner stated that the Respondent No. 10 i.e., M/s
Rudra Mining and Company has committed act of forgery in filing its Form- |
for Environmental Clearance (EC) for extraction of “Morrum Mining” on the
river bed of Sone River at Arazi No. 15 Cha, Khand No. 02, Village Bhagwa,
Tehsil-Obra, District Sonbhadra, Uttar Pradesh whereas there is no morrum in

that area.

Hon’ble NGT vide its order, dated 01.04.2024 in this matter of Original
Application No. 109/2024 in the matter of Akash Dubey Vs. Union of India &
Ors constituted a Joint Committee comprising of representative of Member
Secretary, CPCB and Advisor/JS in-charge of EIA Mining (Non-Coal)
MOoEF&CC. Hon’ble NGT 1in its order, dated 01.04.2024 observed that:

“3. .... the Joint Committee constituted by SEAC has found as under:

“l. At the time of site visit it was observed that the mining lease is
plain/soil land with flora in which, agriculture was being done by local
farmers. (Photographs of the farming attached).

2. The lease is located in the outer reach of the rear end of river bank,
due to which there is very low possibility of the occurrence of mineral
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deposit during floods in future and makes it unsustainable from mining
point of view.

3. There are water bodies in the lease area at the time of inspection,
hence no mineral can be excavated from the water bodies/submerged
area. No mineable mineral (morrum) was observed in the lease area at

the time of physical inspection.

4. Joint Committee report discloses a shocking fact that the mining
lease is for the area which is an agricultural land area and in which there
Is no possibility of occurrence of mineral deposit during floods and which

IS unsustainable for mining point of view.

5. Stand of the Applicant is that on the basis of such mining lease in fact
the mining operation is being done by lease holders in other areas where

the mineral exists.

6. Having regard to the above position, we deem it proper at this stage to
constitute a Joint Committee comprising of representative of Member
Secretary, CPCB and Advisor/JS in-charge of EIA Mining (Non-Coal)
MoEF&CC.

7. Representative of Member Secretary, CPCB will act as a nodal agency.

“8. Joint Committee will visit the site and ascertain the correct position on
the spot and also the truthfulness of the allegations of modus operandi
adopted by State officials/Project Proponent to carry out illegal mining on

)

the basis of lease in respect of the area where no mineral exists...’
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2. Policies / Rules / Guidelines with regard to River Sand Mining:

2.1 Mines and Minerals (Development and Regulation) (MMDR) Act, 1957

The Sand mining is regulated in terms of the Mines and Minerals (Development
and Regulation) Act, 1957 [MMDR Act] and the Mineral Concession Rules
(MCR) framed by the concerned State Governments. The Section 15 of the
MMDR Act 1957 empowers the State Government to formulate rules for minor
minerals. The State Government is empowered to formulate the rules for
preventing illegal mining, transportation and storage of minerals by exercising
the powers conferred by section 23(C) of the MMDR Act.

A copy of Mines and Minerals (Development and Regulation) (MMDR) Act,
1957 is marked and annexed herein as ANNEXURE-1.

2.2 Applicability of Environment Impact Assessment (EIA) Notification
2006 and its subsequent amendments with regard to Sand/RBM Mining

A prior Environmental Clearance (EC) is mandatory for mining of Sand/RBM
in accordance with EIA Notification 2006 and its subsequent amendments. The
Ministry vide amendment notification S.O. 1886 (E), dated 20.04.2022, has
delegated the power to State Level Environment Impact Assessment Authority

(SEIAA) to issue EC for all minor minerals irrespective of mine lease area.

A copy of the Environment Impact Assessment (EIA) Notification 2006 and
Notification S.O. No. 1886 (E), dated 20.04.2022 is marked and annexed herein
as ANNEXURE-2.
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2.3 Sustainable Sand Management Guidelines (SSMG), 2016 and
“Enforcement & Monitoring Guidelines for Sand Mining” (EMGSM), 2020

Ministry of Environment, Forest and Climate Change (MoEF&CC) has issued
“Enforcement & Monitoring Guidelines for Sand Mining” (EMGSM), 2020
supplemental to the existing guidelines, i.e., Sustainable Sand Management
Guidelines (SSMG), 2016, which focuses on the effective monitoring of the sand
mining, from the identification of sand mineral sources to its dispatch and end-
use by consumers and the general public. These guidelines also highlight the
essential infrastructural requirements necessary for effective monitoring for
Sustainable Sand Mining and to control illegal sand mining through the use of

IT, night surveillance through Unmanned Aerial Vehicle (UAV)/Drone, etc.

A copy of the Sustainable Sand Management Guidelines (SSMG), 2016 is
marked and annexed herein as ANNEXURE-3 and A copy of the “Enforcement
& Monitoring Guidelines for Sand Mining” (EMGSM), 2020 is marked and
annexed herein as ANNEXURE-4

2.4 Uttar Pradesh State Policy for mining of minor minerals
The Uttar Pradesh Minor Minerals (Concession) Rules, 2021 apply to the entire
state of Uttar Pradesh. These rules cover mining operations for minor minerals

such as ordinary sand, morrum, gravel, building stones, and ordinary clay.

a) Mining leases are granted by the District Magistrate of the concerned

district, except for limestone marble and dimensional granite.
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b) Mining leases for sand, morrum, bajri, or boulder found in the river bed are
granted for a maximum period of five years.

c) Mining leases for other minor minerals are granted for a period not less than
five years and not more than ten.

d) The State Government may grant a mining lease for any period longer than

10 years, but not exceeding 15 years.
2.5 Monitoring Mechanism in the State of Uttar Pradesh

(i) Status of CCTV Cameras installation at mining points verify the amount of

sand extracted and materials transported.

(a) Rule-36(2) of Uttar Pradesh Minor Mineral Regulations, 1963 provides that
the mining lease holder whose mining lease area is more than 5 hectares, shall
construct check-post / gate and install 4 CCTV cameras capable of recording at
360° visibilities at his own expense for monitoring under the supervision of the
D.M.

(b) The same is also controlled by Central Command Surveillance Centre

located at Headquarters, Lucknow.
(ii) Status of regular patrolling by the Task force inspect mining operations

For effective control over illegal mining and transportation of minerals, local
task force comprising of District Revenue Department, District Mining
Department and Police level officers act as task force which constantly monitor

the activities.
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(iii) Setting up of dedicated institutional mechanism for monitoring of
conditions of Environmental Clearance as granted under ELA Notification,
2006 in respect of sand and gravel mining under the supervision of the DMs.
The PCBs and departmental officers adhere to the compliance of the

Environmental Clearance Certificate.

(iv) Control of Mines and Transportation using latest technology such as:

(@) The Department has established a Command Centre at the Directorate of
Geology and Mines at Lucknow from where they operate the Integrated
Mines Surveillance System for the entire State.

(b) Artificial Intelligence based software and taking the help of Drones and
Cloud Services for monitoring mining activity in the State are used for
controlling illegal acts by violators.

(c) Drone videography /coverage are done in sensitive districts.

(d) CCTV Cameras and check-gates and Radio Frequency Indentification

(RFID) tags are used to monitor the movement of vehicles.
(v) Punishment is imposed for illegal Acts are as follow:

(a) State has made a provision in the Rules to blacklist a person for up to 2
years if found guilty of illegal mining/illegal transportation.

(b) The Rules have been amended to allow storage of minerals only beyond
5 km radius from the river bed in order to prevent illegal mining from river
bed under the excuse/name of storage.

(c) Vehicle Tracking System to check the misuse of Transport Pass and

Overloading has been introduced and under full scale implementation.
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(d) Any new areas identified are based on survey conducted according to
Sustainable Mining Guidelines, Mineral Exploration and then included in
the District Survey Report (DSR).

(e) Instead of Physical Mineral Dispatch Permits, electronic permits (called
MM11) with security features have been introduced which are controlled by
OTP validation from online servers.

(f) For control of illegal mining and transportation, District Task Force has
been constituted comprising District Magistrate, SSP, DFO, SDM, C.O.,
RTO and Mines Officers.

3. Joint Committee as per Hon’ble NGT order dated 01.04.2024:

In compliance to the Hon’ble NGT order dated 01.04.2024, (Para 6), a Joint

Committee was constituted comprising of the following Officers:

1. Joint Committee Member:
I. Shri Nazimuddin, Scientist ‘F’, Divisional Head IPC-Il, Central
Pollution Control Board, HO, Delhi
Ii. Shri Pankaj Verma, Scientist ‘E’, MoEF&CC, Impact Assessment
Division and Member Secretary, Expert Appraisal Committee (non-coal
mining), New Delhi
2. Assisting Team Member:
I. Dr. (Ms) Satya, Scientist ‘E’, MoEF&CC, Regional Office- Lucknow
Ii.  Shri Kamal Kumar, Scientist ‘E’, CPCB Regional Directorate, Lucknow
ii.  Shri Subham, JRF, UPPCB, Sonbhadra
iv. Shri Yogesh Shukla, Surveyor, Mining Department, Sonbhadra
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. Site Visit by the Joint Committee:

The Joint Committee undertook a site visit to site in Village- Bhagwa Tehsil-
Obra, District- Sonbhadra , Uttar Pradesh on 21.05.2024 followed by the
meeting with State Officials of Uttar Pradesh. The photographs of the site visit
are as follows;
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Fig.2. Location of Pillar No. B
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Fig.4. Location of Pillar No. D
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Fig.5. Mining site of M/s Rudra
Mining

Fig.7. Mining site & Plot side cut

Mining

Fig.8. Mining Site Area 1
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Fig.9.

Mining Site Area Fig.10. Mining Site Area

Figures: Site Reconnaissance photographs
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8. Observations and Recommendations of the Joint Committee:

The mining lease area is located at Arazi No. 15 s)Khand 02), Village- Bhagwa
Tehsil- Obra, District- Sonbhadra, Uttar Pradesh. Lol for the mine lease was issued
by DM, Sonbhadra on 16.02.2023 on the basis of e-tendering in favour of M/s
Rudra Mining and Company, Prop. Shri Bhupendra Pratap Singh S/o -Shri Ram
Pratap Singh for excavation of morrum from Riverbed of Son River located at
Arazi No. 15 = , Khand No. 02, Village- Bhagwa, Tehsil- Obra, District-
Sonbhadra, Uttar Pradesh. ToR was issued by SEIAA on the EC application for
the mining lease/project on 01.07.2023. Subsequently, in reference to a complaint
dated 11.10.2023 and in compliance of the decision of SEAC in meeting held on
13.10.2023, a joint committee formed by SEAC visited the site on 15.10.2023 and
submitted its report by letter dated 05.03.2024, with observations as quoted in Para
3 of order dated 01.04.2024 in the present O.A.

The land use of the mine lease area as per revenue records is non-agricultural
government land. The coordinates of each pillar of the mining lease area have been
demarcated with the help of GPS as per khasra map and subsequently shown in

Khasra map. The GPS reading of all corner pillars are given below:

Co-ordinates of Mine Lease Area

Pillar | Latitude Longitude

No.

A 24°31'56.51"N | 82°59'15.58"E
B 24°32'2.93"N 82°59'27.23"E
C 24°31'53.16"N | 82°59'34.37"E
D 24°31'48.53"N | 82°59'23.81"E
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The Son River flows through the Sonbhadra district from west to east direction,
which forms the main drainage system of the area. The lease area along Son river
has mild slope towards south-east. The proposed lease area lies on right bank of
Son River, which flows from west to east direction in the area, and it is in the

upstream of the confluence point of Rihand River with Son River.

1. As per revenue records of Govt. of Uttar Pradesh, the land in question is not
agricultural land. The lease area is non-agricultural government land. A copy
BHULEKH record account no. 00017 of Govt. of Uttar Pradesh record is

enclosed at Annexure-5.

2. No agriculture/crops were observed in lease area during the site visit.

3. As per District Survey Report (DSR) amendment letter dated 01.04.2021
and Letter of Intent (LOI) dated 16.02.2023 provided by state department
official, mineral is available in the lease area. As per these document, the
geological reserve is 364380 cubic meters, and the minable reserve is
218628 cubic meters in the lease area of 12.146 ha. A copy of Letter of Intent
(LOI) dated 16.02.2023 and District Survey Report (DSR) amendment letter
dated 1.04.2021 are enclosed at Annexure- 6 & 7 respectively.

4. It was observed that there is a water pond near the river which is formed by
mining carried out illegally in the past. A part of this water body overlaps a

small part of the lease area.

5. It was observed that the mining lease area is plain land on right bank of Son

River. The exposed cross sections at the edges of water pond indicated that
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sand/morrum is available in the lease area below a layer of earth of variable

thickness.

The joint committee recommends that a grid-based survey of the lease area
regarding sand/morrum reserve in the lease area may be carried out by Project
Proponent through a reputed expert institute and reviewed by SEIAA, Uttar
Pradesh, to provide grid wise details about layers of earth and sand/morrum. The
red line level i.e. the level below which mining not to be carried out may also be
fixed by the survey to enable proper estimation of annual replenishment and

permissible mining in subsequent years.

8 oy W

(Nazimuddin) (Pankaj Verma)
Scientist-F & Scientist-E &
Divisional Head IPC-II, MS, EAC(Non-coal),
CPCB MOoEF & CC &

Heokosk

S1
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Item No. 10 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 109/2024
(I.A. No.481/2024)

Akash Dubey Applicant
Versus

UOI & Ors. Respondent(s)

Date of hearing: 25.11.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Gaurav Kumar Bansal, Ms. Nandita Bansal & Ms. Komal Sharma, Advs.

Respondents: Mr. Somesh Chandra Jha & Ms. Saumya Dwivedi, Advs. for MoEF & CC
Mr. Saurabh Balwani, Adv. for CPCB (Through VC)
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)
Ms. Priyanka Swami, Adv. for SEIAA, UP (Through VC)
Mr. Harish Pandey, Mr. Vinayak Mishra & Mr. Ayush Mishra, Advs.
forR-10

ORDER

1. In this Original Application, the Applicant has made a complaint
that Respondent No. 10-Project Proponent had committed act of forgery
in filing Form [ for Environmental Clearance (EC) for extraction of
Moruum from the river bed of Sone River at Arazi No. 15, Cha, Khand No.
02, Village Bhagwa, Tehsil-Obra, District Sonbhadra, Uttar Pradesh

whereas there is no morrum in that area.

2. The Tribunal by order dated 29.01.2024, while issuing notice, had
taken note of the fact that the Joint Committee was constituted by SEAC
and had directed for submission of the report of the said Joint Committee
before the Tribunal. Accordingly, the report dated 15.03.2024 was filed.
The Tribunal by order dated 01.04.2024, had constituted a Joint
Committee which has submitted the report dated 05.07.2024 and had

submitted the additional report dated 27.09.2024.
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3. The prayer made by the Applicant in the OA is as under:-

“a. Direct Respondents and in particular SEIAA, UP to decide the
complaint of the applicant within time as issued by this
Hon’ble Court.

b. Direct the Respondents and in particular SEIAA-UP to finalize
the issue regarding grant of Environmental Clearance to
project proponent only after deciding the complaint raised by
the applicant.

c. Direct Respondents to frame Regulatory mechanism for timely
disposal of the complaints/representation highlighting issues
regarding non implementation Green Laws of the Land.

d. Pass any such other or further order as this Hon’ble Tribunal

may deem fit and proper in the facts and circumstances of the
present case.”

4. It has been pointed out that the issue relating to grant of EC is still
pending before the SEIAA, UP and the application for the grant of EC
made by Respondent No. 10 has not been allowed till now. Therefore,
undisputedly, the issue which the applicant is raising and the material
on which he is relying can be looked into by the SEIAA, UP at the stage of
grant of EC.

5. Hence, we dispose of the OA permitting the applicant to place
before the SEIAA, UP the reports of the Joint Committee on which he is
placing reliance. The SEIAA, UP will duly consider the said reports at the

before issuance of EC.

6. We make it clear that we have not examined the report of the Joint
Committee. Hence, the SIEAA, UP will consider the report independently

in accordance with the law while taking the decision.

7. All Pending IAs also stand disposed of.

Prakash Shrivastava, CP
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November 25, 2024

Original Application No. 109/2024
(I.A. No.481/2024)

A..

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

54



Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 03/12/2024

The Joint Meeting of State Expert Appraisal Committee (SEAC — 1 & 2) was held in
Directorate of Environment, U.P. on 03/12/2024, following members were in the meeting:

1. Shri Rajive Kumar, Chairman, SEAC-1

2. Dr. Harikesh Bahadur Singh, Chairman, SEAC-2

3. Dr. Chandra Bhushan, IAS Member-Secretary, SEAC - 1 & 2
4. Shri Om Prakash Srivastava, Member, SEAC-1

5. Dr. Brij Bihari Awasthi, Member, SEAC-1

6. Dr. Ratan Kar, Member, SEAC-1

7. Dr. Amrit Lal Haldar, Member, SEAC-2

8. Dr. Dineshwar Prasad Singh, Member, SEAC-2

9. Shri Tanzar Ullah Khan, Member, SEAC-2

10. Prof. Jaswant Singh, Member, SEAC-2

11. Dr. Shiv Om Singh, Member, SEAC-2

12. Shri S. N. Patel, Geologist, DGM, Lucknow

13. Dr. Anju Verma, Asstt. Geologist, DGM, Lucknow
14. Shri Saurabh Chaturvedi, Mining Officer, Ghaziabad

15. Shri Brij Mohan, District Mining Officer, Bulandsahar
16. Shri Shailendra Singh, Senior Mining Officer, Sonebhadra
17. Shri Sudhakar Singh, Mining Officer, Chitrakoot

18. Shri Arjun Kumar, Mining Officer, Banda

19. Shri Rajeev Ranjan, Mining Inspector, Kannauj

20. Shri Sunny Kaushal, District Mining Officer, Kanpur Nagar
21. Shri Subhash Singh, Mining Inspector, Pilibhit

The Member-Secretary, SEAC welcomed the Chairman’s, Members and Officers of Mining
Department in the meeting which was conducted via dual-mode (virtually/physically).

In the Joint committee meeting of SEAC-1 and SEAC-2 following agenda were discussed and
resolved:-
Agenda (1): Evaluation/Appraisal of District Survey Report (DSR) of District- Ghaziabad

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.O.
141(E) dated 15-Jan-2016, S.O. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Court Judgement passed in Civil Appeal —3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Ghaziabad submitted the drafts DSR vide its letter no. 2143 /810310-
mMfH0/2024-25, dated 22/10/2024 to the Geology and Mining Department, U.P. for further necessary
action. The Director, Geology & Mining Department have provided their comments and suggestions
on draft DSR vide letter no. 1703/DSR, dated 28/10/2024 and mentioned as follows:
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Minutes of th:IJoQtﬁeglg of SEAC -1 and SEAC-2, U.P. held on 03/12/2024

“.. SR U AMH gRI TS dh-iel Affd d Feemed wR R ed
AT gRI SFUS ASTAEE §RT URd $ithe SI0TH03IR0 dI YRIeToT fhar
TAT| TIEUT § UG Sustainable Sand Mining Management Guideline-2016,
UAfeRe a9 Ud Siedry uRads HATerd @l SifeRgET fadie 15-01—2016 Td
faHi® 25—07—2018 Enforcement and Monitoring Guidelines for Sand Mining -
2020 T4 SEIAA/SEAC §RT SRl SOP & 314 UrdT TL....”

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 03/12/2024.

During the meeting a presentation was given by Shri Saurabh Chaturvedi, Mining Officer, Ghaziabad
along with other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 03/12/2024

Joint meeting of SEAC-1 & SEAC-2 was convened 03/12/2024 for evaluation/appraisal of

DSR of District- Ghaziabad. Based on the documents submitted, a presentation on DSR Ghaziabad
for minor mineral River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Mining-2024 was made by
Shri Saurabh Chaturvedi, Mining Officer, Ghaziabad along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by

the Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The initial District Survey Report of District- Ghaziabad was prepared in Year— 2017 in line
with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time
to time and finally there were total 04 mining lease areas.

2. Thereafter, the updated DSR of District- Ghaziabad was prepared by Sub-Divisional
Committee of District- Ghaziabad in Year-2024 and total 04 (existing) mining lease areas
have been proposed in new DSR.

3. Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposed DSR.

4. Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

5. As per the information provided by District Magistrate, Ghaziabad vide its letter no.
2143/@1030-TMf10/2024-25, dated 22/10/2024, the DSR was uploaded in public domain for
the period of 30 days and no complaints/suggestions has been received during this period.

6. The Final Draft DSR of District- Ghaziabad has been also examined by the Director,
Directorate of Geology & Mining, U.P.

7. Lease wise NOC from Forest and Irrigation Department for all the 04 areas of Final Draft
DSR has been obtained.

SEAC Deliberation:
1. SEAC asked about the current scenario/status of the leases as Final Draft DSR?

e District Mining Officer, Ghaziabad informed that the DSR of district Ghaziabad was
prepared in year-2017 and updated time to time. Lease wise replenishment studies
were conducted in year — 2022 which depicts that the rate of replenishment is good in
the area.

Page 2 of 26
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Minutes of th:IJoQtﬁeZlg of SEAC -1 and SEAC-2, U.P. held on 03/12/2024

SEAC asked about the status of utilization of DMF Funds?

e District Mining Officer, Ghaziabad informed that funds amounting to Rs.
2,82,58,204.40/-. approx. have been allotted and phase wise utilized Amount of Rs.
1,57,64,982.50/- since 2017 from DMF funds and Rs. 1,24,93,221.90/- as Balance
Amount which will be use as per the objectives of DMF Rules.

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.

e District Mining Officer, Ghaziabad informed that as a matter of practice the lease holders
are directed to get demarcation of lease after each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demarcation report in this aspect is prepared and issued to lease holder.

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

e District Mining Officer, Ghaziabad informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation report
of corner pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted zone are presented. The DGM-Lucknow after
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC asked about the further mineral development in District Ghaziabad?

e District Mining Officer, Ghaziabad informed that at present there is 04 existing mining
lease areas has been proposed in the district which has mineral potential. The SEAC
informed that Sub-Divisional Committee has to follow the entire procedure every time,
in case any new lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be wused for mitigating
environmental concerns related to air and water pollution.

e District Mining Officer, Ghaziabad agreed to the point and ensured the SEAC that the
suggestion will be incorporated by District Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

e District Mining Officer, Ghaziabad informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

SEAC asked any leases dropped in proposed DSR which were mentioned in Previous
DSR.

Page 3 of 26
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Minutes of th:IJ()Qt§e§12 of SEAC -1 and SEAC-2, U.P. held on 03/12/2024

e District Mining Officer, Ghaziabad informed that 04 mining lease areas were included in
the previous DSR and the entire earlier mining lease areas are proposed in the new DSR.

The joint committee after detailed deliberation recommended to approved the District
Survey Report (DSR) of District- Ghaziabad along with following conditions:

1. The District Survey Report (DSR) shall be updated once in five years as mentioned in
MOoEF&CC, Govt. of India Notification No. S.O. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

2. 04 mining lease areas are approved in the final District Survey Report.
3. If any new lease is identified, Sub-Divisional Committee will follow the entire procedure

every time on the basis of existing DSR.

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

Agenda (2): Evaluation/Appraisal of District Survey Report (DSR) of District- Bulandshahar
Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.O.
141(E) dated 15-Jan-2016, S.O. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Court Judgement passed in Civil Appeal —3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Bulandsahar submitted the drafts DSR vide its letter no. 1196/&f=st
31T /2024, dated 12/11/2024 to the Geology and Mining Department, U.P. for further necessary

action. The Director, Geology & Mining Department have provided their comments and suggestions
on draft DSR vide letter no. 1904/DSR/2024, dated 22/11/2024 and mentioned as follows:

“..JCR U UNA gRT Ted ddb-ial ARfd g Heemed R W afed
AT §RT SFUE golaeier gR1 UK SI9C SI0TH0ARO DT YRIEToT fhar 1 |
e § YT Sustainable Sand Mining Management Guideline-2016, G3TaxoT
99 Td Serarg uRads #A™ @ AR fadie 15—01—2016 Td fadiw
25—07—2018, Enforcement and Monitoring Guidelines for Sand Mining -2020 wd
SEIAA/SEAC §RT SIRT SOP & 31U Ul T....”
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The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 03/12/2024.

During the meeting a presentation was given by Shri Brij Mohan, District Mining Officer,
Bulandsahar along with other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 03/12/2024

Joint meeting of SEAC-1 & SEAC-2 was convened on 03/12/2024 for evaluation/appraisal of

DSR of District- Bulandsahar. Based on the documents submitted, a presentation on DSR
Bulandsahar for minor mineral River Bed Mineral (Sand) 2024 was made by Shri Brij Mohan,
District Mining Officer, Bulandsahar along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by

the Joint committee of SEAC/SEIAA was presented before the SEAC-1 & 2. On the basis of
documents and presentation the following facts have emerged:-

1.

The initial District Survey Report of District- Bulandsahar was prepared in Year— 2017 in line
with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time
to time and finally there were total 05 mining lease areas.

Thereafter the updated DSR of District- Bulandsahar was prepared by Sub-Divisional
Committee of District- Bulandsahar in Year-2024 and total 02 (Existing) mining lease areas
have been proposed in proposed new DSR.

Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposed DSR.

Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

As per the information provided by District Magistrate, Bulandsahar vide its letter no.
1196/@fsT 39T /2024, dated 12/11/2024, the DSR was uploaded in public domain for the
period of 30 days and no complaints/suggestions has been received during this period.

The Final Draft DSR of District- Bulandsahar has been also examined by the Director,
Directorate of Geology & Mining, U.P.

Lease wise NOC from Forest and Irrigation Department for all the 02 areas of Final Draft
DSR has been obtained.

SEAC Deliberation:

SEAC asked about the current scenario/status of the leases as Final Draft DSR?

e  District Mining Officer, Bulandsahar informed that the DSR of District Bulandsahar was
prepared in year-2017 and updated time to time. Lease wise replenishment studies were
conducted in year — 2022 which depicts that the rate of replenishment is good in the area.

SEAC asked about the status of utilization of DMF Funds?

e District Mining Officer, Bulandsahar informed that funds amounting to Rs 67,65,843/-
approx. have been allotted from the year 2017 from DMF funds which were used as per
the objectives of DMF Rules.

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.

Page 5 of 26
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e District Mining Officer, Bulandsahar informed that as a matter of practice the lease
holders are directed to get demarcation of lease after each monsoon period and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and issued to lease holder.

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

e District Mining Officer, Bulandsahar informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation report
of corner pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted zone are presented. The DGM-Lucknow after
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC asked about the further mineral development in District Bulandsahar?

e District Mining Officer, Bulandsahar informed that at present there is 02 mining lease
areas has been proposed in the district which has mineral potential. The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be wused for mitigating
environmental concerns related to air and water pollution.

e  District Mining Officer, Bulandsahar agreed to the point and ensured the SEAC that the
suggestion will be incorporated by District Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

e District Mining Officer, Bulandsahar informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

SEAC asked any leases dropped in proposed DSR which were mentioned in Previous
DSR.

e District Mining Officer, Bulandsahar informed the joint committee that 05 mining lease
areas were included in the previous DSR, out of which 01 mining lease area is
submerged in active water channel and 02 mining lease areas are dropped due to
agricultural land which was handover to the farmers and remaining 02 existing mining
lease areas are proposed in new DSR.

The joint committee after detailed deliberation recommended to approved the District

Survey Report (DSR) of District- Bulandsahar along with following conditions:

Page 6 of 26
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1. The District Survey Report (DSR) shall be updated once in five years as mentioned in
MOoEF&CC, Govt. of India Notification No. S.O. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

2. 02 mining lease areas are approved in the final District Survey Report.
3. If any new lease is identified, Sub-Divisional Committee will follow the entire procedure

every time on the basis of existing DSR.

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

Agenda (3): Evaluation/Appraisal of District Survey Report (DSR) of District- Sonebhadra
(Sand/Morrum Mining)

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.O.
141(E) dated 15-Jan-2016, S.0O. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Court Judgement passed in Civil Appeal —3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Sonebhadra submitted the draft DSR vide its letter no. 1839/&f=st
/ SI0THORMRO—HIRHA / 2024—25 3T /2024, dated 06/11/2024 to the Geology and Mining Department,
U.P. for further necessary action. The Director, Geology & Mining Department have provided their
comments and suggestions on draft DSR vide letter no. 1903/DSR/2024, dated 22/11/2024 and
mentioned as follows:

“..JCR YUY UANA gRT TSd ddb-ial AR g Heened R W afed
AT g§RT S AIF9s §R1 Ugd SHC SIOUHO03MR0 ol UXIefor a1 |
e § UXATd Sustainable Sand Mining Management Guideline-2016, TaTaxoT
99 Td Serarg uRacds #A @ AR fadie 15—01—2016 Td fadiw
25—07—2018, Enforcement and Monitoring Guidelines for Sand Mining -2020 wd
SEIAA/SEAC §IRT SIRT SOP & 31U Ul 4T....”

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 03/12/2024.
During the meeting a presentation was given by Shri Shailendra Singh, Senior Mining Officer,
Sonebhadra along with other senior officers of DGM.
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Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 03/12/2024

Joint meeting of SEAC-1 & SEAC-2 was convened on 03/12/2024 for evaluation/appraisal of

DSR of District- Sonebhadra. Based on the documents submitted, a presentation on DSR Sonebhadra
for minor mineral River Bed Mineral (Sand/Morrum)-2024 was made by Shri Shailendra Singh,
Senior Mining Officer, Sonebhadra along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by

the Joint committee of SEAC/SEIAA was presented before the SEAC-1 & 2. On the basis of
documents and presentation the following facts have emerged:-

1.

The initial District Survey Report of District- Sonebhadra was prepared in Year— 2017 in line
with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time
to time and finally there were total 29 mining lease areas.

Thereafter, the updated DSR of District- Sonebhadra was prepared by Sub-Divisional
Committee of District- Sonebhadra in Year-2024 and total 27 (23 Existing Govt. land + 04
Patta land [Niji Bhoomi]) mining lease areas have been proposed in new DSR.

Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposed DSR.

Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

As per the information provided by District Magistrate, Sonebhadra vide its letter no.
1839/@f 1/ SI0TH0STRO—HIRHA / 2024—25 3TN /2024, dated 06/11/2024, the DSR was
uploaded in public domain for the period of 30 days and 05 complaint was received in this
period and issues raised in complaint has been put up in Sub-Divisional Committee of
District- Sonebhadra meeting dated 23/10/2024 and Sub-Divisional Committee disposed the
complaint accordingly and informed the complainant through registered letter/post.

The Final Draft DSR of District- Sonebhadra has been also examined by the Director,
Directorate of Geology & Mining, U.P.

Lease wise NOC from Forest and Irrigation Department for all the 27 mining lease areas of
Final Draft DSR has been obtained.

SEAC Deliberation:

SEAC asked about the current scenario/status of the leases as Final Draft DSR?

e  Senior Mining Officer, Sonebhadra informed that the DSR of District Sonebhadra was
prepared in year-2017 and updated time to time. Lease wise replenishment studies were
conducted in year — 2022 which depicts that the rate of replenishment is good in the area.

SEAC asked about the status of utilization of DMF Funds?

e  Senior Mining Officer, Sonebhadra informed that funds amounting to Rs 839.10 Crores
approx. have been approved in phase till July 2024 from DMF funds which were used as
per the objectives of DMF & Pradhan Mantri Khanij Kshetra Kalyan
Yojana (PMKKKY) Rules.

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.
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e  Senior Mining Officer, Sonebhadra informed that as a matter of practice the lease holders
are directed to get demarcation of lease after each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demarcation report in this aspect is prepared and issued to lease holder.

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

e Senior Mining Officer, Sonbhadra informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation report
of corner pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted zone are presented. The DGM-Lucknow after
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC asked about the further mineral development in District Sonebhadra?

e  Senior Mining Officer, Sonebhadra informed that at present there is 27 mining lease
areas has been proposed in the district which has mineral potential. The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be wused for mitigating
environmental concerns related to air and water pollution.

e  Senior Mining Officer, Sonebhadra agreed to the point and ensured the SEAC that the
suggestion will be incorporated by District Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

e  Senior Mining Officer, Sonebhadra informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

SEAC also discussed the matter with Senior Mining Officer, Sonbhadra related to National

Green Tribunal (NGT) O.A. No. 109/2024 (I.A. No. 481/2024) Akash Dubey Vs Union of India &
Ors and legal notices/complaints received regarding the DSR.

The SEAC-1 & 2 examined the Joint Committee reports submitted in Original Application

No. 109 of 2024. The Joint Committee report dated 05/03/2024, which includes representatives from
SEIAA and Regional Officer, Sonebhadra, Uttar Pradesh. SEAC-1 & 2 observed that the Joint
Committee report dated 05/03/2024 explicitly states that there are no mineral deposits in Arazi No.
15, Cha, Khand No. 02 located in Village Bhagwa, Tehsil-Obra, District Sonbhadra, Uttar Pradesh.
The area consists of soil and plain land situated at the outer reach of the rear end of the riverbank,
with a low likelihood of mineral occurrences. Similarly, the other Joint Committee report dated
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05/07/2024 has also not provided the exact amount of Mineable Mineral at Arazi No. 15, Cha, Khand
No. 02, located in Village Bhagwa, Tehsil-Obra, District Sonbhadra, Uttar Pradesh.

Observing the above reports as well as the Sand Management Guidelines — 2016 &
Enforcement and Management Guidelines for Sand Mining — 2020 which provide a framework
for sustainable sand and gravel mining, the committee recommends to approved rest 26 leases
mentioned in the proposed DSR except the lease mentioned in Serial No. 20 (Gata No. 15 Cha,
Khand No. 02, Village Bhagwa, Tehsil- Obra, District- Sonebhadra) of the District Survey
Report (DSR) of District-Sonebhadra along with following conditions:

1. The District Survey Report (DSR) shall be updated once in five years as mentioned in
MOoEF&CC, Govt. of India Notification No. S.O. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

2. 26 mining lease areas are approved in the final District Survey Report.
3. If any new lease is identified, Sub-Divisional Committee will follow the entire procedure

every time on the basis of existing DSR.

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

Agenda (4): Evaluation/Appraisal of District Survey Report (DSR) of District- Sonebhadra
(Stone Mining)

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.O.
141(E) dated 15-Jan-2016, S.O. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Court Judgement passed in Civil Appeal —3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Sonebhadra submitted the draft DSR vide its letter no. 1840/&f=rst
/ SIOUHOARO—TRR / 2024—25 39T /2024, dated 06/11/2024 to the Geology and Mining
Department, U.P. for further necessary action. The Director, Geology & Mining Department have
provided their comments and suggestions on draft DSR vide letter no. 1903/DSR/2024, dated
22/11/2024 and mentioned as follows:

“ . TR YT A gRT ST db-rdl Flfd vd ey Wk W Tfed
AT gR1 SFUS AFYE §RT Ugd SI9C SI0UHO03MR0 I UXI&or fehar 7 |
qeToT § U9 Sustainable Sand Mining Management Guideline-2016, GaTaxoT
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99 Td Searg uRadd #Aerd @ SifeRgEer fadie 15—-01—2016 Td faAi®
25—07—2018, Enforcement and Monitoring Guidelines for Sand Mining -2020 wd
SEIAA/SEAC §RT SIRT SOP & 31U Ul 7T....”

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 03/12/2024.

During the meeting a presentation was given by Shri Shailendra Singh, Senior Mining Officer,
Sonebhadra along with other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 03/12/2024

Joint meeting of SEAC-1 & SEAC-2 was convened on 03/12/2024 for evaluation/appraisal of

DSR of District- Sonebhadra. Based on the documents submitted, a presentation on DSR Sonebhadra
for minor mineral In-Sutu Rock -2024 was made by Shri Shailendra Singh, District Senior Mining
Officer- Sonebhadra along with Senior Officials of D.G.M.—UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by

the Joint committee of SEAC/SEIAA was presented before the SEAC-1 & 2. On the basis of
documents and presentation the following facts have emerged:-

1.

The initial District Survey Report of District- Sonebhadra was prepared in Year— 2017 in line
with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time
to time and finally there were total 86 mining lease areas.

Thereafter, the updated DSR of District- Sonebhadra was prepared by Sub-Divisional
Committee of District- Sonebhadra in Year-2024 and total 101 (78 Existing + 23 New)
mining lease areas have been proposed in proposed new DSR.

Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposed DSR.

Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

As per the information provided by District Magistrate, Sonebhadra vide its letter no.
1840/f75T / SI0TH0SIRO—TURRIR / 2024—25 39T /2024, dated 06/11/2024, the DSR was
uploaded in public domain for the period of 30 days and 23 complaint was received in this
period and issues raised in complaint has been put up in Sub-Divisional Committee of
District- Sonebhadra meeting dated 23/10/2024 and Sub-Divisional Committee disposed the
complaint accordingly and informed the complainant through registered letter/post.

The Final Draft DSR of District- Sonebhadra has been also examined by the Director,
Directorate of Geology & Mining, U.P.

Lease wise NOC from Forest and Irrigation Department for all the 101 mining lease areas of
Final Draft DSR has been obtained.

SEAC Deliberation:

1.

2.

SEAC asked about the current scenario/status of the leases as Final Draft DSR?

e District Senior Mining Officer, Sonebhadra informed that the DSR of district
Sonebhadra was prepared in year-2018. The revised DSR has been prepared in year
2024 for 101 leases (this includes 78 existing leases and 23 new proposed leases).

SEAC asked about the status of utilization of DMF Funds?
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e  District Mining Officer Sonebhadra informed that funds amounting to Rs. 839.10 Crores
approx. have have been allotted and phase wise utilized till July 2024 as per the
objectives of DMF Rules and PMKKKY. The expenditure has been broadly incurred
under activities like supplying of fluoride and iron removal kits in 145 villages affected
by fluoride and 135 villages affected by iron, provision of safe drinking water, medical
equipments in CHCs and PHCs, Oxygen plants and gas pipeline in Govt. run hospitals,
provision of dual desk benches and smartboard with laptop in schools, increasing the
ground water table, purchase of 04 water sprinkler mounted machine, construction of 222
anganwadi centres, construction of night shelter, in skill development works like, dragon
fruit cultivation, mushroom production, items made of bamboo and goat milk soap,
construction of check dams, check gate for digital monitoring of mineral transportation,
installation of solar power plants and high masts.

e  SEAC advised that the DMF fund should also be utilized for Air Quality Monitoring.

SEAC suggested that composite digital mapping of all the leases should be done and
displayed in the district website.

e District Mining Officer, Sonebhadra informed that mapping of lease has been done on
Satellite Imaginary. It was informed that the concept of uploading composite digital
mapping of all the leases is being implemented.

SEAC asked on the method adopted for verification of mineral deposits which are
recommended in DSR?

e District Mining Officer, Sonbhadra informed that site visits of Rock sites were done by
Sub-Divisional committee and Mining Department officials and physical survey reports
were prepared for each lease in which geological and mineable reserves where
recommended.

SEAC asked about the further mineral development in District Sonebhadra?

e  Senior Mining Officer, Sonebhadra informed that at present there is 101 mining lease
areas has been proposed in the district which has mineral potential. The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be wused for mitigating
environmental concerns related to air and water pollution.

e Senior Mining Officer, Sonebhadra agreed to the point and ensured the SEAC that the
suggestion will be incorporated by District Administration.

The joint committee after detailed deliberation recommended to approved the District

Survey Report (DSR) of District- Sonebhadra along with following conditions:

The District Survey Report (DSR) shall be updated once in five years as mentioned in
MOoEF&CC, Govt. of India Notification No. S.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

101 mining lease areas are approved in the final District Survey Report.
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3. If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

Agenda (5): Evaluation/Appraisal of District Survey Report (DSR) of District- Chitrakoot

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.O.
141(E) dated 15-Jan-2016, S.O. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Court Judgement passed in Civil Appeal —3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Chitrakoot submitted the draft DSR vide its letter no.
733/Khanij/2024-25 dated 23/09/2024 to the Geology and Mining Department, U.P. for further
necessary action. The Director, Geology & Mining Department have provided their comments and
suggestions on draft DSR vide letter no. 1702/D.S.R., dated 28/10/2024 and mentioned as follows:

“..JCR YUY UNA gRT Wed ddb-ial AAfd g Heemed R W afed
AT g1 SUs REse §RT URdd SI9C SI0TH0IRO BT URIEor foham 1 |
qeToT § YT Sustainable Sand Mining Management Guideline-2016, JaTaxoT
g9 d Siedrg uRedd #ATerd @l AfRgE fadie 15—01—2016 Td fadAid
25—07—2018, Enforcement and Monitoring Guidelines for Sand Mining -2020 wd
SEIAA/SEAC §IRT STRI SOP & 31U URIT TT....”

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 03/12/2024.
During the meeting a presentation was given by Shri Sudhakar Singh, Mining Officer, Chitrakoot
along with other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 03/12/2024

Joint meeting of SEAC-1 & SEAC-2 was convened on 03/12/2024 for evaluation/appraisal of
DSR of District- Chitrakoot. Based on the documents submitted, a presentation on DSR Chitrakoot
for minor mineral River Bed Mineral (Sand/Morrum)-2024 was made by Shri Sudhakar Singh,
Mining Officer, Chitrakoot along with Senior Officials of D.G.M. —UP.
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Para wise response and compliance as per the “Standard Operating Procedure” formulated by

the Joint committee of SEAC/SEIAA was presented before the SEAC-1 & 2. On the basis of
documents and presentation the following facts have emerged:-

1.

The initial District Survey Report of District- Chitrakoot was prepared in Year— 2017 in line
with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time
to time and finally there were total 33 mining lease areas.

Thereafter, the updated DSR of District-Chitrakoot was prepared by Sub-Divisional
Committee of District- Chitrakoot in Year-2024 and total 27 (Existing) mining lease areas
have been proposed in new DSR.

Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposed DSR.

Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

As per the information provided by District Magistrate, Chitrakoot vide its letter no.
733/Khanij/2024-25 dated 23/09/2024, the DSR was uploaded in public domain for the period
of 30 days and 05 complaint was received in this period and issues raised in complaint has
been put up in Sub-Divisional Committee of District- Chitrakoot meeting dated 03/09/2024
and Sub-Divisional Committee disposed the complaint accordingly and informed the
complainant through registered letter/post.

The Final Draft DSR of District- Chitrakoot has been also examined by the Director,
Directorate of Geology & Mining, U.P.

Lease wise NOC from Forest and Irrigation Department for all the 27 mining lease areas of
Final Draft DSR has been obtained.

SEAC Deliberation:

SEAC asked about the current scenario/status of the leases as Final Draft DSR?

e District Mining Officer, Chitrakoot informed that the DSR of District Chitrakoot was
prepared in year-2017 and updated time to time. Lease wise replenishment studies were
conducted in year — 2022 which depicts that the rate of replenishment is good in the area.

SEAC asked about the status of utilization of DMF Funds?

e District Mining Officer, Chitrakoot informed that funds amounting to Rs 21.50 Crores
approx. have been approved and phase wise utilized since 2018 from DMF funds which
were used as per the objectives of DMF Rules.

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.

e  District Mining Officer, Chitrakoot informed that as a matter of practice the lease holders
are directed to get demarcation of lease after each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demarcation report in this aspect is prepared and issued to lease holder.
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4. SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

e District Mining Officer, Chitrakoot informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation report
of corner pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted zone are presented. The DGM-Lucknow after
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

5. SEAC asked about the further mineral development in District Chitrakoot?

e District Mining Officer, Chitrakoot informed that at present there is 27 mining lease
areas has been proposed in the district which has mineral potential. The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lease is identified, as per SOP issued by SEIAA/SEAC.

6. SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

e District Mining Officer, Chitrakoot agreed to the point and ensured the SEAC that the
suggestion will be incorporated by District Administration.

7. SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

e District Mining Officer, Chitrakoot informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

The joint committee noted that complaint letter of Shri Rajesh Kumar dated 10/10/2024 on
lease proposed for Gata No. 391/1 of village Barua Aithmali, area 17.71 ha in which it is mentioned
that as per Annexure-II of the EMSGM-2020 guidelines, geological reserves upto maximum depth of
3 meters can be considered, as per which, the maximum geological reserve of the lease can be
5,31,300 cum and minable reserve of 60% as per SOP can be 3,18,780 cum. The minable reserve
proposed in DSR for this lease is 4,95,580 cum which is more than 60% in contra to SSMG-2016,
EMGSM-2020 and SOP guidelines issued by SEAC/SEIAA.

The committee disussed the matter and opined the complaint letter dated 10/10/2024
shared with DGM and Mining Officer for recalculation of the minable reserves as per the
guidelines and SOP. Hence, the committee after detailed deliberation recommends to approved
rest 26 mining lease areas mentioned in the DSR except the lease mentioned in Serial No. 11 of
Annexure-II (Gata No. 392/1, Village-Baruwa Ahatmali, Tehsil-Rajapur, District-Chitrakoot) of
District- Chitrakoot along with following conditions:

1. The District Survey Report (DSR) shall be updated once in five years as mentioned in
MOoEF&CC, Govt. of India Notification No. S.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

2. 26 mining lease areas are approved in the final District Survey Report.
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3. If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

Agenda (6): - Evaluation/Appraisal of Supplementary District Survey Report (DSR) of District
Banda.

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.O.
141(E) dated 15-Jan-2016, S.O. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Court Judgement passed in Civil Appeal —3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Banda submitted the draft Supplementary DSR vide its letter no.
2820/Khanij-30, Banda, dated 17/08/2024 for evaluation /appraisal/approval before SEIAA/SEAC.
The draft Supplementary DSR was forwarded to the Director — Geology & Mining by Secretariat for
comments and suggestions. The Director, Geology & Mining have provided their comments and
suggestions vide letter no. 1369/DSR, dated 10/09/2024 and mentioned as follows:

“...JR UQY AN gRT ST ddAra Affd vd femen R W fed |fafa gwr
SIS a7 §RT UKd STHT AiHe] SI0TH03MR0 BT X1 fdham T | IRIeroT § giid
Sustainable Sand Mining Management Guideline-2016, 9ITaRT 99 Td SIadr]
gRads #arad @1 SrfergeT fafies 15—01—2016 Td fasfid 25—4—2018 Enforcement
and Monitoring Guidelines for Sand Mining -2020 ta SEIAA/SEAC gRT <IN
SOP & 3/ %Y 4RI T4....”

The Secretariat put up this Supplementary DSR in joint meeting of SEAC-1 & SEAC-2 on
dated 10/09/2024. During the meeting a presentation was given by Shri Arjun Kumar, Mining Officer,
Banda along with other senior officers of DGM. The joint committee evaluate the DSR and following
decision was taken:

“During the appraisal of DSR the joint committee opined that both DSRs (DSR approved by
SEIAA & Proposed Supplementary DSR) should be combined and bound in one document for
the ease of consideration and taking reference. The SEAC suggested that the document be put
up at the earliest to reconsider.”
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In compliance of above decision, District Magistrate, Banda vide its letter no. 3680/Khanij-
30, Banda, dated 06/11/2024 submitted the combined District Survey Report (DSR approved by
SEIAA & Proposed Supplementary DSR).

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 03/12/2024.
During the meeting a presentation was given by Shri Arjun Kumar, Mining Officer, Banda along with
other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 03/12/2024

Joint meeting of SEAC-1 & SEAC-2 was convened on 03/12/2024 for evaluation/appraisal of
updated DSR of District-Banda. Based on the documents submitted, a presentation on DSR Banda for
minor mineral River Bed Sand Mining-2024 was made by Shri Arjun Kumar, District Mining Officer-
Banda along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by
the Joint committee of SEAC/SEIAA was presented before the SEAC-1 & 2. On the basis of
documents and presentation the following facts have emerged:-

1. The initial District Survey Report of District-Banda was prepared in Year— 2017 in line with
the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time to
time and finally there were total 136 mining lease areas.

2. Thereafter, the updated DSR of District- Banda was prepared by Sub-Divisional Committee
of District- Banda in Year-2024 and total 110 (109 leases + 01 Patta land) areas have been
proposed in new DSR. Out of 110 (109 leases + 01 Patta land) areas in the DSR, 08 lease are
withheld because document verification is in process and other 02 leases are held in abeyance
and will be approved after resolution of complaints. Therefore, 100 mining lease areas were
approved by SEIAA vide its letter no. 414/Parya/Samanya/2023, dated 07/08/2024.

3. The supplementary updated DSR of District-Banda was prepared by Sub-Divisional
Committee of District-Banda in Year-2024 and total 113 (112 leases + 01 Patta land) areas
have been proposed. Out of which 100 mining lease areas has already approved by SEIAA
and supplementary DSR contains13 mining lease areas (05 existing + 08 new) i.e. total 113
mining lease areas have been proposed in final updated DSR.

4. Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposed DSR.

5. Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

6. As per the information provided by District Magistrate, Banda vide its letter no. 2820/Khanij-
30, Banda, dated 17/08/2024, the DSR was uploaded in public domain for the period of 30
days and no complaints/suggestions has been received during this period.

7. The Final Draft DSR of District- Banda has been also examined by the Director, Directorate
of Geology & Mining, U.P.

8. Lease wise NOC from Forest and Irrigation Department for all the 113 mining lease areas of
Final Draft DSR has been obtained.

SEAC Deliberation:

1. SEAC asked about the current scenario/status of the leases as Final Draft DSR?

e  District Mining Officer, Banda informed that the DSR of district Banda was prepared in
year-2017 and updated time to time. Lease wise replenishment studies were conducted in
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year — 2022 & 2023 and lease wise resource estimation in 2023-24 which depicts that the
rate of replenishment is good in the area.

SEAC asked about the status of utilization of DMF Funds?

e District Mining Officer Banda informed that funds amounting to Rs. 13.75 Crores
approx. have been allotted and phase wise utilized since 2017 from DMF funds which
were used as per the objectives of DMF Rules.

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.

e District Mining Officer Banda informed that as a matter of practice the lease holders are
directed to get demarcation of lease after each monsoon period and erect pillars (in case
damaged in monsoon) under the supervision of Mining and Revenue officials. A
demarcation report in this aspect is prepared and issued to lease holder.

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

e District Mining Officer Banda informed that as per the Rule of UPMMCR-2021, geo-
coordinates of the lease area are published in e-tender and initial demarcation report of
corner pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted zone are presented. The DGM-Lucknow after
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC asked about the further mineral development in District Banda?

e District Mining Officer Banda informed that 10 new areas have been identified in the
district which has mineral potential. The SEAC informed that Sub-Divisional Committee
has to follow the entire procedure every time, in case any new lease is identified, as per
SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be wused for mitigating
environmental concerns related to air and water pollution.

e District Mining Officer Banda agreed to the point and ensured the SEAC that the
suggestion will be incorporated by District Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

e District Mining Officer, Banda informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.
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SEAC asked about the status of Original Application No. 1220/2024 (Yadram Singh Vs.
SEIAA, U.P. & Ors.) pending before Hon’ble National Green Tribunal, New Delhi.

e District Mining Officer, Banda informed that Hon’ble National Green Tribunal, New
Delhi passed an order dated 14/10/2024 in original application No. 1220/2024 (Yadram
Singh Vs. SEIAA, U.P. & Ors.). The relevant part of the order is as follows:

2. Submission of Counsel for the applicant is that DSR for Districts Banda, Basti and Shamli
have been approved without conducting any replenishment study. Learned Counsel for the
applicant in this regard has referred to MoEF&CC notification dated 25.07.2018 (Annexure A-
5) which states the objective of preparation of DSR to ensure identification of the areas of
aggradations or deposition where mining can be allowed; and identification of areas of
erosion and proximity to infrastructural structures and installations where mining should be
prohibited and calculation of annual rate of replenishment and allowing time for
replenishment after mining in that area. Referring to the same, he has submitted that in
terms of this notification, a prior replenishment study before the preparation DSR is
necessary.”

In this regard the joint committee observed that in earlier joint meeting dated
18/07/2024 regarding District Survey Report of Banda, District Mining Officer, Banda has
already submitted that:

“..DSR of district Banda was prepared in year-2017 and updated time to time. Lease wise
replenishment studies were conducted in year — 2022 & 2023 which depicts that the rate of
replenishment is good in the area. The maximum leases are fresh for which Lol has been
issued to project proponents who are in the process of securing E.C.”

In view of above, the joint committee after detailed deliberation recommended to

approved the updated District Survey Report (DSR) of District-Banda along with following
conditions:

1.

The District Survey Report of District-Banda is subject to final decision of Original
Application No. 1220/2024 (Yadram Singh Vs. SEIAA, U.P. & Ors.) pending before Hon’ble
National Green Tribunal, New Delhi and the final decision of Hon'ble NGT will be applicable
on the District Survey Report-2024.

The District Survey Report (DSR) shall be updated once in five years as mentioned in

MOoEF&CC, Govt. of India Notification No. S.O. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

113 mining lease areas are approved in the updated final District Survey Report.
If any new lease is identified, Sub-Divisional Committee will follow the entire procedure

every time on the basis of existing DSR.

After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.
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8. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

Agenda (7): Evaluation/Appraisal of District Survey Report (DSR) of District- Kannauj

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.O.
141(E) dated 15-Jan-2016, S.0O. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Kannauj submitted the drafts DSR vide its letter no. 5124/Khanij
Lipik-D.S.R./2024-25, dated 30/10/2024 to the Geology and Mining Department, U.P. for further
necessary action. The Director, Geology & Mining Department have provided their comments and
suggestions on draft DSR vide letter no. 1782/DSR/2024, dated 08/11/2024 and mentioned as follows:

“.. SR U AMH gRI TS dh-iel Affd d Feemed wR R ed
AT gRT SFUS Il §RT WA SIHES SI0TH0IARO T WRIET fham 13 |
QRIAUT H U Sustainable Sand Mining Management Guideline-2016, Tafazor
99 Td Serarg uRads #A @ ARRgEr fadie 15—01—2016 Td fadiw
25—07—2018 Enforcement and Monitoring Guidelines for Sand Mining -2020 Td
SEIAA/SEAC §RT SIRT SOP & 3J%U Uil TL....”

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 03/12/2024.
During the meeting a presentation was given by Shri Rajeev Ranjan, Mining Inspector, Kannauj along
with other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 03/12/2024

Joint meeting of SEAC-1 & SEAC-2 was convened 03/12/2024 for evaluation/appraisal of
DSR of District- Kannauj. Based on the documents submitted, a presentation on DSR Kannauj for
minor mineral River Bed Sand Mining-2024 was made by Shri Rajeev Ranjan, Mining Inspector,
Kannauj along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by
the Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The initial District Survey Report of District- Kannauj was prepared in Year— 2017 in line
with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time
to time and finally there were total 09 mining lease areas.

2. Thereafter, the updated DSR of District- Kannauj was prepared by Sub-Divisional Committee
of District- Kannauj in Year-2024 and total 02 (existing) lease areas have been proposed in
new DSR.
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3. Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposed DSR.

4. Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

5. As per the information provided by District Magistrate, Kannauj vide its letter no.
5124/Khanij Lipik-D.S.R./2024-25, dated 30/10/2024, the DSR was uploaded in public
domain for the period of 30 days and no complaints/suggestions has been received during this
period.

6. The Final Draft DSR of District- Kannauj has been also examined by the Director, Directorate
of Geology & Mining, U.P.

7. Lease wise NOC from Forest and Irrigation Department for all the 02 areas of Final Draft
DSR has been obtained.

SEAC Deliberation:

1. SEAC asked about the current scenario/status of the leases as Final Draft DSR?

e Mining Inspector, Kannauj informed that the DSR of district Kannauj was prepared in
year-2017 and updated time to time. Lease wise replenishment studies were
conducted in year — 2022 which depicts that the rate of replenishment is good in the
area.

2. SEAC asked about the status of utilization of DMF Funds?

e District Mining Inspector, Kannauj informed that funds amounting to Rs. 1, 63,
47,489/- approx. have been allotted and phase wise utilized Amount of Rs.
16,55,000/- since 2017 from DMF funds and Rs. 1,46,92,489.60/- as Balance Amount
which will be use as per the objectives of DMF Rules.

3. SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.

e District Mining Inspector, Kannauj informed that as a matter of practice the lease holders
are directed to get demarcation of lease after each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demarcation report in this aspect is prepared and issued to lease holder.

4. SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

e District Mining Inspector, Kannauj informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation report
of corner pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted zone are presented. The DGM-Lucknow after
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.
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SEAC asked about the further mineral development in District Kannauj?

e District Mining Inspector, Kannauj informed that at present there is 02 existing mining
lease areas has been proposed in the district which has mineral potential. The SEAC
informed that Sub-Divisional Committee has to follow the entire procedure every time,
in case any new lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be wused for mitigating
environmental concerns related to air and water pollution.

e District Mining Inspector, Kannauj agreed to the point and ensured the SEAC that the
suggestion will be incorporated by District Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

e District Mining Inspector, Kannauj informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

SEAC asked any leases dropped in proposed DSR which were mentioned in Previous
DSR.

e  District Mining Inspector, Kannauj informed that there were total 09 mining lease areas
in the previous DSR of Year 2017. Out of this 07 mining lease areas were not found
suitable due to submerged and non availability of sand as per joint inspection report
office order no. 4053 /wfw fafde—SovwosRo AT /2024—25, dated 29/05/2024.
Therefore, only 02 existing mining lease areas were found suitable for mining activity
and the same is proposed in new DSR-2024.

The joint committee after detailed deliberation recommended to approved the District

Survey Report (DSR) of District-Kannauj along with following conditions:

1.

The District Survey Report (DSR) shall be updated once in five years as mentioned in
MOoEF&CC, Govt. of India Notification No. S.O. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

02 mining lease areas are approved in the final District Survey Report.
If any new lease is identified, Sub-Divisional Committee will follow the entire procedure

every time on the basis of existing DSR.

After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.
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7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

Agenda (8): Evaluation/Appraisal of District Survey Report (DSR) of District- Kanpur Nagar

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.O.
141(E) dated 15-Jan-2016, S.0O. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Kanpur Nagar submitted the drafts DSR vide its letter no. 520/30-
Upkhanij/D.S.R./2024, dated 21/10/2024 to the Geology and Mining Department, U.P. for further
necessary action. The Director, Geology & Mining Department have provided their comments and
suggestions on draft DSR vide letter no. 1760/DSR, dated 06/11/2024 and mentioned as follows:

“.. SR U AMH gRI TS dh-iel Affd d Feemed wR R ed
AT §RT SFUS BHMYR TR gRT UKd SIHS SIOUHOINRO T URIEor fhar
TAT| TIEUT § UG Sustainable Sand Mining Management Guideline-2016,
UAfeRe a9 Ud Siedry uRkads HATerd @l ifeRgET fadie 15-01—2016 Td
fadi 25—07—2018 Enforcement and Monitoring Guidelines for Sand Mining -
2020 U& SEIAA/SEAC §RT SIRI SOP & g%y Il TL....”

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 03/12/2024.
During the meeting a presentation was given by Shri Sunny Kaushal, District Mining Officer, Kanpur
Nagar along with other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 03/12/2024

Joint meeting of SEAC-1 & SEAC-2 was convened 03/12/2024 for evaluation/appraisal of
DSR of District- Kanpur Nagar. Based on the documents submitted, a presentation on DSR Kanpur
Nagar for minor mineral River Bed Sand Mining-2024 was made by Shri Sunny Kaushal, District
Mining Officer, Kanpur Nagar along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by
the Joint committee of SEAC/SEIAA was presented before the SEAC-1 & 2. On the basis of
documents and presentation the following facts have emerged:-

1. The initial District Survey Report of District- Kanpur Nagar was prepared in Year— 2018 in
line with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from
time to time and finally there were total 08 mining lease areas.

2. Thereafter, the updated DSR of District- Kanpur Nagar was prepared by Sub-Divisional
Committee of District-Kanpur Nagar in Year-2024 and total 07 (03 existing + 04 new) lease
areas have been proposed in new DSR.
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Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposed DSR.

Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

As per the information provided by District Magistrate, Kanpur Nagar vide its letter no.
520/30-Upkhanij/D.S.R./2024, dated 21/10/2024, the DSR was uploaded in public domain for
the period of 30 days and no complaints/suggestions has been received during this period.

The Final Draft DSR of District- Kanpur Nagar has been also examined by the Director,
Directorate of Geology & Mining, U.P.

Lease wise NOC from Forest and Irrigation Department for all the 07 areas of Final Draft
DSR has been obtained.

SEAC Deliberation:

1.

SEAC asked about the current scenario/status of the leases as Final Draft DSR?

e District Mining Officer, Kanpur Nagar informed that the DSR of district Kanpur Nagar
was prepared in year-2018 and updated time to time. Lease wise replenishment studies
were conducted in year — 2022 which depicts that the rate of replenishment is good in the
area.

SEAC asked about the status of utilization of DMF Funds?

e District Mining Officer, Kanpur Nagar informed that funds amounting to Rs.
1,89,97,541/- approx. have been allotted and phase wise utilized since 2021 from DMF
funds and will be use as per the objectives of DMF Rules.

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.

e District Mining Officer, Kanpur Nagar informed that as a matter of practice the lease
holders are directed to get demarcation of lease after each monsoon period and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and issued to lease holder.

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

e  District Mining Officer, Kanpur Nagar informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation report
of corner pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted zone are presented. The DGM-Lucknow after
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC asked about the further mineral development in District Kanpur Nagar?

e District Mining Officer, Kanpur Nagar informed that at present there is 07 (03 existing
and 04 new) mining lease areas has been proposed in the district which has mineral
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potential. The SEAC informed that Sub-Divisional Committee has to follow the entire
procedure every time, in case any new lease is identified, as per SOP issued by
SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be wused for mitigating
environmental concerns related to air and water pollution.

e  District Mining Officer, Kanpur Nagar agreed to the point and ensured the SEAC that the
suggestion will be incorporated by District Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

e  District Mining Officer, Kanpur Nagar informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

SEAC asked any leases dropped in proposed DSR which were mentioned in Previous

DSR.

e  District Mining Officer, Kanpur Nagar informed that 01 lease was dropped i.e., Gata no.-
12, Area- 12.0 Ha, Village Katri Durgapur, Tehsil Bilhaur, District Kanpur Nagar, U.P.
in the new DSR due to non availibity of Forest NOC. Therefore, this area has not been
included in the joint inspection report of the new DSR by the SDC Committee.

The joint committee after detailed deliberation recommended to approved the District

Survey Report (DSR) of District- Kanpur Nagar along with following conditions:

1.

The District Survey Report (DSR) shall be updated once in five years as mentioned in
MOoEF&CC, Govt. of India Notification No. S.O. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

07 mining lease areas are approved in the final District Survey Report.

If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

Agenda (9): - Evaluation/Appraisal of District Survey Report (DSR) of District-Pilibhit

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating

Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.O.
141(E) dated 15-Jan-2016, S.O. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
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Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Pilibhit submitted the draft DSR vide its letter no. 677/Khanan
Anubhag-2024, dated 19/09/2024 to the Geology and Mining Department, U.P. for further necessary
action. The Director, Geology & Mining Department have provided their comments and suggestions
on draft DSR vide letter no. 1720/DSR, dated 29/10/2024 and mentioned as follows:

“. . JTR U AN §RT fed dd-iia Affd vd feeme R R oTfed
A gRT SHue, Gel|id §RT Ugd SIHRS SIOUHOIR0 T URIeToT fhar a7 |
EToT H URKTA Sustainable Sand Mining Management Guideline-2016, qITaROT a9
d Seary uRadd #ATGd @l AfegEdr fadie 15—01—2016 Td  fadiw
25—07—2018 Enforcement and Monitoring Guidelines for Sand Mining-2020 Ud
SEIAA/SEAC ERT ST SOP & %Y YT I73T...."

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 24/09/2024.
During the meeting a presentation was given by Shri Subhash Singh, Mining Inspector, Pilibhit along
with other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 03/12/2024

Joint meeting of SEAC-1 & SEAC-2 was convened on 24/09/2024 for evaluation/appraisal of
DSR of District- Pilibhit. Based on the documents submitted, a presentation on DSR Pilibhit for minor
mineral River Bed Sand/Morrum-2024 was made by Shri Subhash Singh, Mining Inspector, Pilibhit
along with Senior Officials of D.G.M. —UP.

During the appraisal of DSR the Secretariat informed the joint committee that a compliant
letter dated 25/09/2024 & 02/12/2024 of Shri Munendra Pal Singh, S/o Shri Mulayam Singh, Village
& Post-Matkul, Tehsil & District-Pilibhit, U.P. has been received in Secretariat against the District
Survey Report of Pilibhit. The committee has gone through the compliant latter and opined that the
above compliant letter should be shared with Mining Department to submit factual report on the
points raised in compliant letter dated 25/09/2024 & 02/12/2024. The matter will be discussed after
receipt of above information.

The meeting ended with a vote of thanks of Chairman.

(Dr. Ratan Kar) (Dr. Brij Bihari Awasthi) (Om Prakash Srivastava)

Member, SEAC-1 Member, SEAC-1 Member, SEAC-1

(Prof. Jaswant Singh) (Dr. Shiv Om Singh) (Dr. Dineshwar Prasad Singh)
Member, SEAC-2 Member, SEAC-2 Member, SEAC-2
(Dr. Amrit Lal Haldar) (Tanzar Ullah Khan) (Dr. Chandra Bhushan)

Member, SEAC-2 Member, SEAC-2 Member Secretary, SEAC-1 & 2

(Rajive Kumar) (Dr. Harikesh Bahadur Singh)
Chairman, SEAC-1 Chairman, SEAC-2

Nodal, SEAC-1 & 2

MoM prepared by Secretariat in consultation with
Chairman & Members on the basis of decisions
taken by joint committee during the meeting.
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State Level Environment Impact Assessment Authority, Uttar Pradesh

AMOBHE -

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax:91-522-2300 543

E-mail : doevplko@yahoo.com

Minutes of the 864'"" Meeting of the State Level Environnfehittnmpactidwesssment

Authority, UP (SEIAA) held on 17-12-2024

The meeting of 864™ State Level Environment Impact Assessment Authority, UP

(SEIAA) was held online on 17.12.2024 the Directorate of Environment. The following were
present in the meeting:-

1. Smt. Mamta Sanjeev Dubey Chairman, SEIAA, U.P
2. Shri Paras Nath Member, SEIAA, U.P
3. Shri Ajay Kumar Sharma Member Secretary, SEIAA, U.P

Agenda-A- Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 03/12/2024

1. District Survey Report, Ghaziabad.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Ghaziabad along with following conditions:-

9

During DSR formulation a sub-committee is formed at District level and representative
of Forest Department is a member in this sub-committee, so it is expected that they
examine the issue of distance of forest area from the mining lease as well as distance
of protected area (as per Wildlife Protection act 1972) from the mining lease. Hence,
a certificate signed by an officer not below the rank of ACF shall be submitted with-in
15 days that the leases do not lie within any protected area, National Park, sanctuary
and ESZ.

Cluster EIA shall be conducted for the leases in clusters as depicted in Ghaziabad,
District Magistrate and DGM are advised to inform the lease holders, at the time of
issuance of Lol that cluster EIA should be conducted.

Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adopted for study and details like geo-
coordinates etc. of study points.

The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govwt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website, Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoaon.

Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA.

2. District Survey Report, Bulandshahar.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(D5R) of District- Bulandshahar along with following conditions:-

Pagelof G
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1. During D5R formulation a sub-committee is formed at District level and representative
of Forest Department is a member in this sub-committee, so it is expected that they
examine the issue of distance of forest area from the mining lease as well as distance
of protected area (as per Wildlife Protection act 1972) from the mining lease. Hence,
a certificate signed by an officer not below the rank of ACF shall be submitted with-in
15 days that the leases do not lie with-in any protected area, National Park, sanctuary
and ESZ.

2. Cluster EIA shall be conducted for the leases depicted in clusters in the DSR. District
Magistrate and DGM are advised to inform the lease holders, at the time of issuance
of Lol that cluster EIA should be conducted.

3. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adopted for study and details like geo-
coardinates etc. of study points.

4, The District shall prepare a schedule for conducting replenishment study annually,
This study should be done by a reputed Central or State Gowt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all nerms and procedure to ensure no illegal mining takes place.

5. Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

6. Details of social and environmental preservation work done like name of the villages,
health care facility, School ete. under DMF should be uploaded on district website and
submitted to SEIAA,

. District Survey Report, Sonebhadra (Sand/Morrum Mining).
In hght of O.A. No. 109/2024 (l.A. No. 481/2024) Akash Dubey Vs Union of India & Ors

in National Green Tribunal (NGT) and joint committee report submitted on 05.03.2024

and 05.07.2024. SEIAA agreed with the recommendation of SEAC to approve the District

Survey Report (DSR) of District- Sonebhadra (Sand/Morrum) for 26 leases mentioned in

the proposed DSR except the lease mentioned at Serial No. 20 (Gata No. 15 Cha, Khand

No. 02, Village Bhagwa, Tehsil- Obra, District- Sonebhadra) of the District Survey Report

(USR) with tollowing conditions:

1. During DSR formulation a sub-committee is formed at District level and representative
of Forest Department is a member in this sub-committee, so it is expected that they
examine the issue of distance of forest area from the mining Irase as well as distanre
of protected area (as per Wildlife Protection act 1972) from the mining lease. Hence,
a certificate signed by an officer not below the rank of ACF shall be submitted with-in
15 days that the leases do not lie with-in any protected area, National Park, Wild-life
Sanctuary and ESZ.

2. UCluster EIA shall be conducted for the leases forming clusters and so mentioned in
DSR. District Magistrate and DGM are advised to inform the lease holders, at the time
of issuance of Lol that cluster EIA should be conducted.

3. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adopted for study and details like geo-
coordinates etc. of study points.
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4. The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

5. Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

6. Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA.

SEIAA gone through the letter of Rudra Mining and Company dated 12.12.2024
regarding (Gata No. 15 Cha, Khand No. 02, Village Bhagwa, Tehsil- Obra, District-
Sonebhadra. SEIAA noted that regarding the above lease following order dated
25.11.2024 has been passed by Hon'ble National Green Tribunal (NGT) O.A. No. 108/2024
(ILA. No. 481/2024) Akash Dubey Vs Union of India & Ors:-

.. "The Tribunal by order dated 29.01.2024, while jssuing notice, had taken note of the
fact that the Joint Committee was constituted by SEAC and had directed for submission of
the report of the said Joint Committee before the Tribunal. Accordingly, the report dated
15.03.2024 was filed before Hon'ble Tribunal. The Tribunal by order dated 01.04.2024, had
ggain constituted a Joint Committee which submitted the report dated 05.07.2024 and
hod submitted an additional report dated 27.09.2024."...

The Hon'ble Tribunal after taking cognizance of this report has passed order dated
25.11.2024 stating as follows: -

.. "Hence, we dispose of the OA permitting the applicant to place before the SEIAA, UP
the reports of the Joint Committee an which he is placing reliance, The SEIAA, UP will dufy
consider the said reports at the before issuance of EC.".

SEIAA noticed that the reports dated 15,03.2024, 1.'!5 07.2024 and 27.09.2024 do not
address the question of mineral availability at the site. Hence SEIAA agreed to refer the
matter to DM, Sonebhadra to get it examined by a committee of- Mining Officer
Sonebhadra, a representative of DM, Sonebhadra, not below the rank of ADM, and a soil
scientist belonging to a reputed agriculture university of State or the Center. The
Committee shall examine the area based on ocular as well as soil profile examination and
photographs and videos should be attached with the report. 1he report shall be submitted
within three weeks, SEIAA should be apprised of the action taken.

Baes on CPCB report suitable action should be taken to stop illegal mining in the area
and the people involved in illegal mining should be prosecuted as per the relevant laws,

Apart from the above complaint SEIAA also gone through the letter of Shri Pawan
Kumar dated 11.12.2024 regarding Gata no. 21 Mi (Khand-1), Tehsil Obra, Gata no. 1,
Tehsil Duddhi, and Gata no. 871 and 518Ga, Tehsil Duddhi, and opined to send all the 03
complaint to DM, Sonebhadra and DGM for factual report.

. District Survey Report, Sonebhadra (Stone Mining).
SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Sonebhadra (Stone Mining) along with following conditions:-

1. During DSR formulation a sub-committee is formed at District level and representative
of Forest Department is a member in this sub-committee, so it is expected that they
examine the issue of distance of forest area from the mining lease as well as distance
of protected area (as per Wildlife Protection act 1972) from the mining lease. Hence,
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a certificate signed by an officer not below the rank of ACF shall be submitted with-in

15 days that the leases do not lie with-in any protected area, National Park, sanctuary
and ESZ.

2. Cluster EIA shall be conducted for the leases falling in cluster as submitted in DSR.
District Magistrate and DGM are advised to inform the lease holders, at the time of
issuance of Lol that cluster EIA should be conducted.

SEIAA gone through the letter of Shri Bablu dated 29.10.2024 regarding Gata no. 5471,
5472ka, 5424, 5425, 5426, 5427ka, 5429 Village Billi Markundi, post Aguri Tehsil Obra, Shri
Purwashi S/o Raghunath regarding Gata no. 5211kha, 5216, 5217, 5223ka, 5233, 5235,
5238ka, 5219, 5222, 5226, 5227, 5228, 5229, 5234 village Billi Markundi, post Aguri tehsil
Obra and Shri Shiv Sankar 5/o late Ram Lochan regarding Araji no. 4805 village Billi

Markundi, post Aguri tehsil obra and opined to send it to DM, Sonebhadra and DGM far
factual report.

District Survey Report, Chitrakoot.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Chitrakoot along with following conditions:-

1. During DSR formulation a sub-committee is formed at District level and representative
of Forest Department is a member in this sub-committee, so it is expected that they
examine the issue of distance of forest area from the mining lease as well as distance
of protected area (as per Wildlife Protection act 1972} from the mining lease, Hence,
a certificate signed by an officer not below the rank of ACF shall be submitted with-in
15 days that the leases do not lie with-in any protected area, National Park, sanctuary
and ESZ.

2. Cluster EIA shall be conducted for the leases falling in the cluster as depicted in the
DSRA. District Magistrate and DGM are advised to inform the lease holders, at the time
of issuance of Lol that cluster EIA should be conducted,

3. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adopted for study and details like geo-
coordinates etc. of study points.

4. The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the wehsites of district, Geology and Mining Depaiinent and subimitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

5. Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

6. Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA.

Supplementary District Survey Report, Banda.
SEIAA agreed with the recommendation of SEAC to approve the Supplementary

District Survey Report (DSR) of District- Banda along with following conditions:-

1. During DSR formulation a sub-committee is formed at District level and representative
of Forest Department is a member in this sub-committee, so it is expected that they
examine the issue of distance of forest area from the mining lease as well as distance
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of protected area (as per Wildlife Protection act 1972) from the mining lease. Hence,
a certificate signed by an officer not below the rank of ACF shall be submitted with-in
15 days that the leases do not lie with-in any protected area, National Park, sanctuary
and ESZ.

Cluster EIA shall be conducted for the leases forming a cluster as per the DSR. District
Magistrate and DGM are advised to inform the lease holders, at the time of issuance
of Lol that cluster EIA should be conducted.

Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adopted for study and details like geo-
coordinates etc. of study points.

The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website, Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place,

Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA.

7. District Survey Report, Kannauij.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Kannauj along with following conditions:-

1.

During DSR formulation a sub-committee is formed at District level and representative
of Forest Department is a member in this sub-committee, so it is expected that they
examine the issue of distance of forest area from the mining lease as well as distance
of protected area [as per Wildlife Protection act 1972) from the mining lease. Hence,
a certificate signed by an officer not below the rank of ACF shall be submitted with-in
15 days that the leases do not lie with-in any protected area, National Park, sanctuary
and ESZ.

Cluster EIA shall be conducted lor the leases [alling in cluster as per Lhe DSR. Districl
Magistrate and DGM are advised to inform the lease holders, at the time of issuance
of Lol that cluster EIA should be conducted.

Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adopted for study and details like geo-
coordinates etc, of study points.

The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. Instltute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.
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6. Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA.

8. District Survey Report, Kanpur Nagar.
SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Kanpur Nagar along with following conditions:-

1. During DSR formulation a sub-committee is formed at District level and representative
of Forest Department is a member in this sub-committee, so it is expected that they
examine the issue of distance of forest area from the mining lease as well as distance
of protected area (as per Wildlife Protection act 1972) from the mining lease. Hence,
a certificate signed by an officer not below the rank of ACF shall be submitted with-in
15 days that the leases do not lie with-in any protected area, Mational Park, sanctuary
and ESZ.

2. Cluster EIA shall be conducted for the leases falling in cluster. District Magistrate and
DGM are advised to inform the lease holders, at the time of issuance of Lol that cluster
ElA should be conducted.

3. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adopted for study and details like geo-
coordinates etc. of study points.

4. The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study, District administration as well as Mining Department will follow
all norms and procedure te ensure no illegal mining takes place.

5. Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

6. Details of social and environmental preservation work daone like name of the villages,
health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA.

9. District Survey Report, Pilibhit.
SEIAA noted the comments of SEAC.

Nodal Officer
SEIAA, UP

MM propaiad by Sedretariat in comiultation with
Chairman & Members on the basis of decisaons
tadoen bry SELAA during thi meating,

(Smt. Mamta Sanjeev Dubey)  ( Ajay Kumar Sharma ) (Paras Nath)
Chairman Member-Secretary Member
SEIAA SEIAA SEIAA
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LT
Forenfirsmd,
W |
Jar ¥,
Hew afum,
THOF0NTE0T0TD,
AR, ofE@T& |

T ) 0§ /@t / SowwiosRo— A / 2024—25 fa=mmas /£ /0L / 2025
- District Survey Report, Sonbhadra (Sand/Morrum Mining) & T H |

TEIEY,

dul Auyet fAeye e Uz wWen-sed /udio /G /2023
RA1® 27.12.2024 &1 ot TEW FE F @ @9, FTEE A Hel SEIAA &
HTET Ho— 864 f&1& 17.12.2024 B =g Wo—3. District Survey Report, Sonbhadra
{Sand/Morrum Mining) & J9 ﬁﬁ—ﬁ foret afeorfiaa & fim—

*..e.. SEIAA noticed that the reports dated 13.03.2024, 05.07.2024 and 27.09.2024
do not address the question of mineral availability at the site. Hence SETAA agreed to refer
the matter to DM, Sonebhadra to get it examined by a committee of Mining Officer
Sonebhadra, a representative of DM, Sonebhadra, not below the rank of ADM, and a soil
scientist belonging to a reputed agriculture university of State or the Center. The Committee
shall examine the area based on ocular as well as soil profile examination and photographs
and videos should be attached with the report. The report shall be submitted within three
weeks. SEIAA should be apprised of the action taken...”

9F B BY W g S @ Wew Wem—2301 /W /2025
fGi® 13012025 BRI wMUE-—WHE & dedia-saw e am—sEr @
RSl E@—159 (Gve—2) THAI-12.146 B0 &5 @) foren wdsy R
(Stogwoaro) # wffer vl oM & \wm &t &g (1) Forer, T
forg, Preafdemers, aroRft g™ Aifd, a1 AT (soil scientist), (2} aruR
forentasrdt (fao /w10), Wiz, (3)- Sl @ afderd), W & wyaa affy
&1 T A 141, dopd § g wie, sl R R Reren, arosd @ s
-G, / 2024—25 /398 et 27.012025 g1 W0 WA ATEE, HaT wh
Bt v &1 witg &g ifa fem v @) ofee el g Reaie
03.02.2025 ®1 & @ Hgaw wira & 7|

W0 WAHH gied, 981 @ B wwmE e @ oum o
Agrichem./2024-25/L/ faITe 05.02.2025 g1 U areen § Sfeafag & & e
@ devie-aiae § fled am—wal @ sl Wo— 159 (@ve-2) TEar-12.146
&0 # dre]/ WRA 1 wde AT 03.02.2025 @ R AT @ T A wn
39 4 Wiy TeNE B 5 MG Wiwd wR ATe/ AR B Gwe R T ae
g1 9Re &1 g e s vd et wErae Ranr § wegniee AR @
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CE03Telo 1980) W are, fiee affv @@ @ ufdera @ sma fwr Ty O
Wil § areg/Hva 95.70 W 95.74 SR wren WAy ey alive w9 W 4/ A
95.72 uRtrera e Rice+ael 4.28 wiowra o | 39 sier & g8 wifda gar &
UE YA FY @ ol arqugen 8 ®AfE g0 arq & A 95T et &

uffe grr ufT ammn fa@ 11.02.2008, Fred ofeefaa & &6
‘g 4 v el # 9D @ am gd, v wwan @ yfa & @
HH 78 @ graq wm & ol ol Rera 2, e ox aufere 4 78 g0 e
B0 & Ty derde ardl el Awn e &

o wiAfy @ Sifg smea @ do SeTda g, e od St v
famT & e u= fRATE 06.02.2025 o1 B F TH UH & A G B AAEIE

Hrfard 2g wrex T €
el d — JUlEd |
waeg
(=t =1 i)
Rrenferesn,
T |
uFid 9 fBAie Iuiad |

ufafafy — fr=foafes & wew guemwef ot
1. WftE, gE d @ed ST SoMe e @) 99a uF fReTE
16.01.2025 & &A # ey Ui
2. Feve e @ wfed Piemem sow a@fa was oawe @)
I a UF {A1® 26.01.2025 & w0 H wew Ui |

HAYE |
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Hyad Wi aren
Refer @8ey
U EaTE FUl # fh wev Wi, thogoagogovo, Ml TR, A
& U3 w864 /wat0 /W /2023 i 27.122024 B W Wel SEIAA @
A Wo— sea fami®m 17122024 & fa=g ¥Ho-3. District Survey Report, Sonbhadra
{Sand/Morrum Mining) & @Y ﬁ-l*_r&‘—ﬁ 4 afeerfdga & -

“. SETAA noticed that the reports dated 15.03.2024, 05.07.2024 and 27.09.2024 do not
address the question of mineral availability at the site. Hence SEIAA agreed to refer the matter
to DM, Sonebhadra to get it examined by a committee of Mining Officer Sonebhadra, a
representative of DM, Sonebhadra, not below the rank of ADM, and a soil scientist belonging to
a reputed agriculture university of State or the Center. The Committee shall examine the area
based on ocular as well as soil profile examination and photographs and videos should be
attached with the report. The report shall be submitted within three weeks, SEIAA should be
apprised of the action taken...”

SR B PH 4 39 aEicd @ Sew w2301 /@l /2025 e
13.012025 BN WAUE—WFWE & TEwe—sew Rew gm—wmar @ anerf
HE-159 (@18—2) Whai—12.146 20 &9 & forer wdemr RO (Sovwosmo) &
wfeifer f6d oM & www ¥ witg oy W[ & e e gy oReR, ¥9RE
fawq faeafdencrd, aRmRlt w1 7aT A (soil scientist) T BT 1 s By
T -

1. woeR, T g favefdenen, aworh gmr W, qor dsife (soil
scientist)

Iy RrenfRrerdi (o /), dme |

S @ A, HeE |

TR W o Wi, w1 R fve ferers, kol @ o ven-man
2024~25 /398 feIE 27.01.2025 ENT 3rg7Ta HAT A1 6 Wo welvw AR Rig 3
“Conflict of interest” T T4 301 §Y WA & wewy & wu ¥ a1 @ 3 apewela
g @ T E, fordd Wi P, ot Bem s g dio weEE g,
ga1 vd By weraE @ & e e v @) ge wfe, el R R
farermera, arToR®t @ o= R 27.01.2025 B W9 A g6 Sty @ U HET—2440 /
afra /2025 faTia 01.02.2025 N1 STRIGT &3 & Wi ¥ 7w 03022025 @)
fafer fraa @1 | fa R i 03.022025 &1 (1) o s @EE, e
wd HfY TEE faum, (2)- aw e (Ro/w0) de, () 9w
sfer e T (4) wdew @ o weae gw e w9 A @) ot
@1 T4 | SrERTT 90 e 4199, 391 Ul @i vaae f{un gri a9 93 o
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9. The project proponent shall ensure that water bodies do not get polluted due to
mining activity.

10. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned
district administration, before releasing the security deposit to Project Proponent will
ensure that Project Proponent has fully complied with the EC conditions. Non-
compliance, if any, should be reported to UPSPCB for appropriate legal action and
recovery of compensation.

11, Any application for transfer of this EC, during its validity period unless it is cancelled
by a competent authority, has to be necessarily accompanied with status of
compliance of EC conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

12. Project Proponent shall submit the Compliance on the Environment Clearance
condition prescribed in the Prior Environment Clearance letter as per MoEF&CC OM
F.no- IAS-22/01/2022-1A-1ll (E-172624) Dated 14-06-2022.

13. This EC shall be subject to any order from any court/tribunal or any guidelines |ssued
by MOEFCC.

14. In case of violation of any EC conditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRO/UPPCB.

18, "UPSRTC Bus Port cum Commercial Complex” at 69/35, Mahatma Gandhi Marg, Civil
Lines, Pr: raj, Uttar Pradesh by M/s Omaxe Be Together Prayagra] Busport Private
Limited., 9467/SIA/UP/INFRA2/507528/2024

SEIAA noted the project was already considered in 870th SEIAA meeting dated
29.01.2025.

enda-C- Letter

1. District Magistrate, Sonbhadra letter No. 2508/Khani]/DSR-Morum/2024-25 Dated 15-

TRl A3l

na, knana N, ([ Age Bhagwa

SEIAA reviewed the letter from the District Magistrate, Sonbhadra [Letter No.
2508/Khanij/DSR-Morum/2024-25) dated 15-02-2025 regarding Gata No. 15 Cha, Khand
Mo. 02, Village Bhagwa, Tehsil- Obra, District- Sonbhadra.

SEIAA also referred to the deliberations of its 864th meeting held on 17-12-2024,
wherein it was observed;

"... SEIAA noticed that the reports dated 15.03.2024, 05.07.2024 and 27.09.2024 do
not address the question of mineral availability at the site. Hence SEIAA agreed to refer
the matter to DM, Sonebhadra to get it examined by a committee of- Mining Officer
Sonebhadra, a representative of DM, Sonebhadra, not below the rank of ADM, and a soil
scientist belonging to a reputed agriculture university of State or the Center. The
Committee was tasked with examining the area based on ocular as well as soil profile
examination and photographs and videos were to be attached with the report. The report
was to be submitted within three weeks.

SEIAA noted that, in response to this directive, the District Magistrate, Sonbhadra, via
Letter No. 2301/Khani}/2025 dated 13-01-2025, constituted a committee comprising;

1. A nominated Soil Scientist from the Registrar, BHU Varanasi,

Page 16 of 17


Ayush Mishra
ANNEXURE - 8


2. ADM (F/R), Sonbhadra, and
3. Senior Mining Officers, Sonbhadra.

117

SEIAA has reviewed the report of the committee and observed that the geo-
coordinates of the lease area inspected have not been mentioned in the report, In light of
the above, SEIAA is of the opinion that a letter should be sent to the District Magistrate,
Sonebhadra, directing him to ensure that the geo-coordinates of the lease area are clearly
mentioned in the report of the committee constituted vide its order dated 13.01.2025

Acfing Nodal Officer

SEIAA, UP

Mol pregared by Secretaniat in contuliation with
Chairman & Members on the besis of decisions

taken by SELAA during the meeting, ;

(Smt. Mamta Sanjeev Dubey)  (Ajay Kumar Sharma)
Chairman Member-Secretary
SEIAA SEIAA

(Paras Nath)
Member
SEIAA
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' State Level Environment Impactmsessmut Authority, Uttar

118

Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010

Phone : 91-522-2300 541, Fax:91-522-2300 543

E-mail : doeuplko@yahoo.com
Website : www.seiaaup.com

Minutes of the 904" M he State Level Environment Im Assessment
Authority, UP (SEIAA) held on 31-05-2025 Part-A

The meeting of 904™ State Level Environment Impact Assessment Authority, UP

(SEIAA) was held online on 31.05.2025 Part-A the Directorate of Environment, The following
were present in the meeting: -

1. Smt. Mamta Sanjeev Dubey Chairman, SEIAA, U.P
2. Shri Paras Nath Member, SEIAA, U.P
3. Shri Ajay Kumar Sharma Member Secretary, SEIAA, U.P

Agenda-A- General Decision

1. Sand/Morrum Mining Project at bank of Yamuna River, Gata No-299,300,305, 306,

325mi, 326mi, 327 mi, Village- Adhawal, Tehsil- Fatehpur, District- Fatehpur, State-UP

By M/s Anantadrishti Multiventures LL.P, Area- 15 ha.,
IA/UP 4797 24,

SEIAA noted that the above project was taken in its 892™ meeting in which SEIAA
opined to get clarification from Mining Department and project proponent regarding
current status of mining plan and its validity and the situation of part or whole of lease

being under water. DMO, Fatehpur vide letter no. 524/khanij-Adhawal A-1/2025-26
dated 17.05.2025 has informed that;-

gl Aeciday (doydotie, Ja-wY do-3 T 7w BIGGT, SVHART, U8
Hicrarsr vl W S oW drw ool 4 avw fiE are aiso-2 ago-26
FIGTIV Hicraren o & @ 4 0T sy @1 devle wev R ar Jeme @
e/ A @O Ho—§—1 F T Fewr-299, 300, 305 306 325 Mo 326/ 327 e
Ve 1500 80 § [RF 02112020 ¥ 01.11.2025 GF 05 T ) JF 5 @/ e
|

T @7 02 # wEE # g g EN AR sgEied @aa g
H0-1396,/ o ©7,/2017 [RTE 02122019, SEina ERT Y. TElGwVl w@e@al FAV UF
a7 @ e § @77 ugT vl @ R 01.11.2026 G 4 @) G & T8
&7 adar o R 8 17 @77 g7 &1 5 dAva vl 150080 qar 81 Wed &7 4
TG P TeAuI Syl Wigd &7 Water Locked TE B/

SEIAA opined to accept the recommendation of SEAC and grant EC to the said
project along with all the general and specific conditions as suggested by SEAC
taking into consideration discussion held in SEIAA meeting no. 597 dated 05.05.2022
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regarding reply of SEAC-1 and SEAC-2 for compliance/action taken on TOR/Public
hearing and 703th SEIAA meeting regarding replenishment study, adding following
specific conditions:-

1.

10.

11.

validity period of this EC is 01.11.2025.

Directions/suggestions given during public hearing and commitment made by the
project proponent on these should be strictly complied with.

DSR formulation is done by a sub-committee formed at District level and
representative of Forest Department is a member in this sub-committee, so it is
expected that they examine the issue of distance of forest area from the mining lease
as well as distance of protected area from the mining lease. Hence, a certificate
signed by an officer not below the rank of ACF shall be submitted before signing lease
deed that no forest land is involved in mining or as a route for mineral transportation
and does not lie with-in any Protected area, National Park, Sanctuary and ESZ. If
forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Van Sanrakshan
evam Samvardhan Adhiniyam,2023 and submit before the start of work.

The mining lease holders shall ensure to comply with mine reclamation plan as
submitted.

Stream will not be diverted to form inactive channel for mining.

Project Proponent should submit action plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly
approved either by Forest Department or district plantation committee, for planting
at least 15,000 plants, either on government land or community land, within a
periphery of 5 km from the boundary of the lease area and will make provision for
maintenance for 5 years.

Also, the coordinates of area earmarked for plantation should be clearly spelt out and
polygon should be attached and submitted within a month, Plantation of saplings
shall be carried out in earmarked area as part of tree plantation campaign “Ek Ped Ma
Ke Naam” and the details of the same shall be uploaded in the Meri LIFE Portal
(https://merilife.nic.in) as per OM no. F.No.lA3-22/3/2024-1A.1Il (E-241594) dated
24.07.2024.

Survival of plants should not be less than the survival rate notified by Uttar Pradesh
Forest Department otherwise it will be treated as violation of EC condition.

The project proponent shall ensure that water bodies do not get polluted due to
mining activity.

Department of Geology and Mines, Government of Uttar Pradesh and/or concerned
district administration, before releasing the security deposit to Project Proponent will
ensure that Project Proponent has fully complied with the EC conditions. Non-
compliance, it any, should be reported to UPSPCB for appropriate legal action and
recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled
by a competent authority, has to be necessarily accompanied with status of
compliance of EC conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

Page2 of 4
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Minutes of the 904™ Meeting of the SEIAA, UP held on 31.05.2025 Part-A

12. The project propanent shall install rooftop solar plant in one schoal in the vicinity of
project area and construct toilets especially in girls’ school as part of CER activity.

13, Since large number of mining projects are ongoing as well as new mining leases are
coming up in the district, CAAQMS shall be installed in consultation with UPPCB.

14, Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MoEF&CC OM F.no- |1AS-22/01/2022-1A-111 (E-172624) Dated 14-06-2022.

15, This EC shall be subject to any order from any court/tribunal or any guidelines issued
by MOEFCC.

16. In case of violation of any EC conditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRO/UPPCE.

. Discussion of District Magistrate, Sonebhadra letter dated 26.03.2025 regarding

Riverbed “Morrum Mining” on the riverbed of Sone River at Arazi No.- 15 9, Khand
! hsil- Obra, District- Sonbhadra, Uttar Prad Area 12.146
ha., 82 891/SIA/UP/MIN/445239/202

SEIAA noted that the above project was taken in its 884" meeting in which SEIAA
opined that letter no. 2818/khanijf2025 dated 26.03.2025 of DM Sonebhadra shall be
referred to SEAC for examination and recommendation. SEAC in its joint meeting dated
19.05.2025 discussed the matter in depth and opined that the report of the committee
constituted by the State Environment Impact Assessment Authority must be sent to the
Directorate of Geology and Mining, Lucknow for comments in light of Supreme Court

order dated 10.11.2021 passed in Civil Appeal no. 3661-3662 of 2020 the state of Bihar
and others Vs. Pawan Kumar and others.

SEIAA noted that DM, Sonbhadra vide letter no. 2508//khanij/DSR-Morrum,/2024-25

dated 15.02.2025 has submitted the report done by Surveyor, Mining Department,
Sonbhadra, Senior Mining Officers, Sonbhadra. The report states that:

[ R Raie 03022025 @1 (1)~ Flo @FRT WGq, ¥ {7 P v R
dloveoze. arrrlt 2)- e frakard (@o/w) wwm (- w=e am afE
WTE T (4) e @HE YT Gie Z WYE WY W 87 @ ald @ T
Gy o Gee, a7 (4 $IY TgT Q6T G ST UF Wo— Agrichem./2024-
25/1/ [&id 05022025 FTT TURIFT &7 TAUG—WITHG @ TEcHor—aavy Refd ar—+irar
@ S W 159 (§ve-2) A 12146 80 8 frd 78 W @7 dafaw adem
&Y ey gvga @ vl & Fred efcoléa # 1@ wve @ aeelio—aiae § Red
-4 & JIG Ho—159 (@vE-2) VEa- 12146 80 # T/ HNH FT WA BE
03022025 i 7 T4 [ V@ # T 3 ¥ ¢ Hew EVE @ 5 198 @EA w
FI/ I @7 SR 5T 7T TR & GRS BT T 7aT ST O @Y T A
4 grgsificy RE (=1 veosrco 1980) @ arg Riee st @t @1 aftra aar s [
T o wE # i A 9570 W 9s7a HIRWT R MW e did wy @
I,/ AN 9572 AR qur Ricc+acl 428 Fiawa &7/ §9 ST @ 98 weq gior 8 /&
e vEaT 1T @ 78 JUYET & T EeH arg @ A a5d e 8
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According to above report 95.72% of sand/morrum is present and land is not fit for
agriculture. Hence SEIAA opined that this report which is based on soil profile study as
well as chemical analysis clearly shows that there is mineable mineral available in the
mine under consideration. SEAC has recommended for inclusion of this area in DSR.
Hence SEIAA agreed to include this area in the DSR of Sonebhadra.

. Application for stoping illegal mining by (M/s Veera construction proprietor Shri
Rameshwar Pratap) in Sonbhadra as per the order of the Hon'ble NGT dated
04.2025. Regarding San rrum Mining along Sone River bed In Gata No./Arazi

No.-21 mi .~ 01, Village-Bhagwa -Obra, Sonbhadra., Shri Rameshwar
Pratap, M/s Veera Construction, Area-14.98 Ha. File No. 6262/Proposal No.
SIA/UP/MIN/61527/2021.

SEIAA gone through the letter no. 246/khanij/2025 dated 14.05.2025 of DM,
Sonbhadra regarding the above subject. SEIAA opined that information like guantity
available as per replenishment study for the year 2023-2024, 2024-2025, quantity mined
during these years along with page no. in DSR shall be sought from Directorate of
Geology and Mining Department for all the leases covered in SEIAA minutes dated
31.12.2022.

Nodal Officer

SEIAA, UP

Mod prepared by Secretariat in consultation with
Chalrman & Members an the basl of dedilon
taken by SEIAA during the meeting.

®

(Smt. Mamta Sanjeev Dubey)  (Ajay Kumar Sharma) (Paras Nath)
Chairman Member-Secretary Member
SEIAA SEIAA SEIAA
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ANNEXURE - 101 1 inutes of 955" SEAC-2 Meeting Dated 29/09/2025

12. “Morrum Mining” on the riverbed of Sone River at Arazi No.- 15 ¥ , Khand No.- 02,

Village- Bhagwa, Tehsil- Obra, District- Sonbhadra, Uttar Pradesh, Area 12.146 ha.,
8280/7891/SIA/UP/MIN/445239/2023

The project proponent has made an online application vide proposal no.
SIA/UP/MIN/445239/2023, dated 21/09/2023 along with copy of Form-1 and EIA/EMP report
seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for the
project mentioned above. The proposed project activity is listed at Item No. 1(a) under Category “B”
of the schedule of the EIA Notification, 2006.

A presentation was made by the authorized representative of project proponent Shri
Bhupendra Pratap Singh along with their consultant Mr. Ankur Sharma, EIA Coordinator, M/s Aegis
Environment Research Pvt. Ltd. The project proponent/consultant presented the following chronology
of the said project to the SEAC:

e The joint committee during the evaluation/appraisal of District Survey Report (DSR) of District-
Sonebhadra on 03/12/2024 the joint committee decided as follows:

113

SEAC also discussed the matter with Senior Mining Officer, Sonbhadra related to
National Green Tribunal (NGT) O.A. No. 109/2024 (I.A. No. 481/2024) Akash Dubey Vs Union of
India & Ors and legal notices/complaints received regarding the DSR.

The SEAC-1 & 2 examined the Joint Committee reports submitted in Original Application
No. 109 of 2024. The Joint Committee report dated 05/03/2024, which includes representatives
from SEIAA and Regional Officer, Sonebhadra, Uttar Pradesh. SEAC-1 & 2 observed that the Joint
Committee report dated 05/03/2024 explicitly states that there are no mineral deposits in Arazi
No. 15, Cha, Khand No. 02 located in Village Bhagwa, Tehsil-Obra, District Sonbhadra, Uttar
Pradesh. The area consists of soil and plain land situated at the outer reach of the rear end of
the riverbank, with a low likelihood of mineral occurrences. Similarly, the other Joint Committee
report dated 05/07/2024 has also not provided the exact amount of Mineable Mineral at Arazi
No. 15, Cha, Khand No. 02, located in Village Bhagwa, Tehsil-Obra, District Sonbhadra, Uttar
Pradesh.

Observing the above reports as well as the Sand Management Guidelines — 2016 &
Enforcement and Management Guidelines for Sand Mining — 2020 which provide a
framework for sustainable sand and gravel mining, the committee recommends to approved
rest 26 leases mentioned in the proposed DSR except the lease mentioned in Serial No. 20
(Gata No. 15 Cha, Khand No. 02, Village Bhagwa, Tehsil- Obra, District- Sonebhadra) of the
District Survey Report (DSR) of District-Sonebhadra.
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1 1 ngltes of 955" SEAC-2 Meeting Dated 29/09/2025

e Further, the matter was listed in 884" SEIAA meeting dated 02/04/2025 and deliberated as
follows:

“SEIAA noted that during appraisal of DSR of Sonebhadra SEAC 1 & 2 in its joint meeting dated
03.12.2024 examined the Joint Committee reports submitted in Original Application No. 109 of
2024. The Joint Committee report dated 05/03/2024, which included representative from SEIAA
(Prof. Jaswant Singh Member, SEAC) and Regional Officer, Sonebhadra, Uttar Pradesh. SEAC-1 &
2 observed that the Joint Committee report dated 05/03/2024 explicitly states that there are no
mineral deposits in Arazi No. 15, Cha, Khand No. 02 located in Village Bhagwa, Tehsil— Obra,
District Sonbhadra, Uttar Pradesh. The area consists of soil and plain land situated at the outer
reach of the rear end of the riverbank, with a low likelihood of mineral occurrences. Similarly,
the other Joint Committee report dated 05/07/2024 has also not provided the exact amount of
Mineable Mineral at Arazi No. 15, Cha, Khand No. 02, located in Village Bhagwa, Tehsil-Obra,
District Sonbhadra, Uttar Pradesh.

Observing the above reports as well as the Sand Management Guidelines — 2016 &
Enforcement and Management Guidelines for Sand Mining — 2020 which provide a framework
for sustainable sand and gravel mining, the committee recommended to approve rest 26 leases
mentioned in the proposed DSR except the lease mentioned in Serial No. 20 (Gata No. 15 Cha,
Khand No. 02, Village Bhagwa, Tehsil- Obra, District- Sonebhadra) of the District Survey Report
(DSR) of District-Sonebhadra.

The above case was taken in its 864" SEIAA meeting dated 17.12.2024 and 872" meeting
dated 28.02.2025 in which:

SEIAA reviewed the letter from the District Magistrate, Sonbhadra (Letter No.
2508/Khanij/DSR-Morum/2024-25) dated 15-02-2025 regarding Gata No. 15 Cha, Khand No. 02,
Village Bhagwa, Tehsil- Obra, District- Sonbhadra.

SEIAA also referred to the deliberations of its 864th meeting held on 17-12-2024, wherein it
was observed:

“... SEIAA noticed that the reports dated 15.03.2024, 05.07.2024 and 27.09.2024 do not
address the question of mineral availability at the site. Hence SEIAA agreed to refer the matter
to DM, Sonebhadra to get it examined by a committee of- Mining Officer Sonebhadra, a
representative of DM, Sonebhadra, not below the rank of ADM, and a soil scientist belonging to
a reputed agriculture university of State or the Center. The Committee was tasked with
examining the area based on ocular as well as soil profile examination and photographs and
videos were to be attached with the report. The report was to be submitted within three weeks.

SEIAA noted that, in response to this directive, the District Magistrate, Sonbhadra, via Letter
No. 2301/Khanij/2025 dated 13-01-2025, constituted a committee comprising:

1. A nominated Soil Scientist from the Registrar, BHU Varanasi,
2. ADM (F/R), Sonbhadra, and
3. Senior Mining Officers, Sonbhadra.

SEIAA has reviewed the report of the committee and observed that the geo-coordinates of
the lease area inspected have not been mentioned in the report. In light of the above, SEIAA
opined that a letter should be sent to the District Magistrate, Sonebhadra, directing to ensure
that the geo-coordinates of the lease area are clearly mentioned in the report of the committee
constituted vide its order dated 13.01.2025.
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DM Sonebhadra vide letter no. 2818/khanij/2025 dated 26.03.2025 has submitted the
report of joint committee. Hence SEIAA opined that to refer the report to SEAC for examination
and recommendation.”

e Subsequently, the matter was discussed in joint meeting of SEAC-1 & 2 dated 19/05/2025 and
decided as follows:

“Hon’ble National Green Tribunal, New Delhi passed an order dated 03/03/2025 in Original
Application No. 84/2025 (.A. No. 142/2025) Akhilesh Kumar Vs. State of U.P. & Ors. The
operative part of the order as follows:

“

6. He submits that in terms of the judgment of the Hon’ble Supreme Court in the matter of The
State of Bihar & Ors. v. Pawan Kumar & Ors. dated 10.11.2021 the SEAC ought to have directed
for use of modern technology. Referring to the clause 8(2) of the EIA Notification dated 2006, he
has submitted if there was a conflict in the views of the SEAC and SEIAA then SEIAA instead of
forming a Joint Committee ought to have referred the matter back to the SEAC with due reasons.
He submits that though no mineable mineral exists in the said lease area yet the SEIAA is in the
process of issuing the lease for that area.

7. Issue notice to the Respondents for filing their reply by way of affidavit.

8. The Applicant is directed to serve the Respondents and file affidavit of service at least one
week before next date of hearing.

9. List on 30.05.2025.”

The joint committee discussed the matter in depth and opined that the report of the
committee constituted by the State Environment Impact Assessment Authority must be sent to the
Directorate of Geology and Mining, Lucknow for comments in light of Supreme Court order dated
10/11/2021 passed in Civil Appeal No. 3661-3662 of 2022 The State of Bihar and others Vs. Pawan
Kumar and others & Ors. The committee directed that the matter should be sent to SEIAA for
information and doing needful.

e Subsequently, the matter was listed in 904" SEIAA meeting dated 31/05/2025 Part-A wherein:

“SEIAA noted that the above project was taken in its 884" meeting in which SEIAA opined that
letter no. 2818/khanij/2025 dated 26.03.2025 of DM Sonebhadra shall be referred to SEAC for
examination and recommendation. SEAC in its joint meeting dated 19.05.2025 discussed the
matter in depth and opined that the report of the committee constituted by the State
Environment Impact Assessment Authority must be sent to the Directorate of Geology and
Mining, Lucknow for comments in light of Supreme Court order dated 10.11.2021 passed in Civil
Appeal no. 3661-3662 of 2020 the state of Bihar and others Vs. Pawan Kumar and others.

SEIAA noted that DM, Sonbhadra vide letter no. 2508//khanij/DSR-Morrum/2024-25 dated
15.02.2025 has submitted the report done by Surveyor, Mining Department, Sonbhadra, Senior
Mining Officers, Sonbhadra. The report states that:

79 1Ay feTi 03022025 @ (1)- Flo T7GT Feq FeT ¥q IV THRT [T
vy arTrd (2)- s et Qo) diTE (3~ @ @ ser
WTHE T (4) GagF @7 G GTHE G YT &Y 7 &3 @ wid @ T/
TIAITRIT o e, §aT V9 BV VT 19T GRT ST U H— Agrichem./2024-
25/1/ [eT1% 05022025 G GYRITT &7 TT9G—THZ B Geec—3lIFeT [T TrH—47ar
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& ST AR 157 (GU—2) VBI— 12146 &0 §F [ T G T dTE TIET
@Y S iga @ T & foeH Slecllyd & & ‘TTYe @ agdle—sliey 4 e
TF—+a] & SIRTA H0—157 (GU6—2) V- 12146 80 H qrey/ AR BT HATT [
03022025 @I 197 TI7] T VB9 H FTHT 3 H 4 HY TeVE & 5 UG8 @IRT BV
qre/ e BT HT [97 TT T §7 HRIT T GOET a7 [3ET 07 FIY CAIT [T
5 EIggIHIcT 131 (1871 veosiici 1980) & dic] iee il @ @] FIawid HIaT S 1537
T g A dlg/ AR 9570 W 9574 FIGSIT YT AT @Ol SIHd w9 o
grey/ AV 9572 FIA9IT T oiec+Td 4.28 FIa¥id 7/ §9 1T @ I8 @feT & & &
GFT VBT PV @ ford) FPIYFT & RN §IH qre B AT G5 HAF &/

According to above report 95.72% of sand/morrum is present and land is not fit for
agriculture. Hence SEIAA opined that this report which is based on soil profile study as well as
chemical analysis clearly shows that there is mineable mineral available in the mine under
consideration. SEAC has recommended for inclusion of this area in DSR. Hence SEIAA agreed to
include this area in the DSR of Sonebhadra.”

The project proponent/consultant informed the committee about the project details as follows:

1. The environmental clearance is sought for Morrum Mining Project on Sone River at Arazi No.-
15 T, Khand No.- 02, Village- Bhagwa, Tehsil- Obra, District- Sonbhadra, Uttar Pradesh of M/s
Rudra Mining And Company, Prop. Shri Bhupendra Pratap Singh., (Area- 12.146 ha)

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No.
146/Parya/SEIAA/7891/2023 dated 01 July, 2023.

3. The Public Hearing was organized on 05/09/2023. Final EIA report submitted by the project
proponent on 21/09/2023.

4. Salient features of the project as submitted by the project proponent:

1. | On-line proposal No. SIA/UP/MIN/445239/2023

2. | File No. allotted by SEIAA, UP 8280/7891

3. | Date of Letter of Intent (Lol) issued by DGM 4026/8S1/2023. Date: 16.02.2023

4. | Date of approval of Mining Plan Letter No. 197968 Date: 18.04.2023

5. | Name of Proponent M/s Rudra Mining And Company,
Prop. Shri Bhupendra Pratap Singh

6. | Full correspondence address of proponent R/o- R/o Village- Devgarh, Post- Shivdwar, Ghorawal,
District- Sonbhadra, Uttar Pradesh
Mobile No-
Email-

7. | Name of Project BhagwaMorrum Mining Project on Sone River

8. | Project location (Plot/Khasra/Gata No.) Arazi No. 15T, Khand No. 02

9. | Name of Village Bhagwa
10. | Tehsil Obra

11. | District Sonbhadra
12. | Name of Minor Mineral Morrum

13. | Sanctioned Lease Area (in Ha.) 12.146 Ha

14. | Max & Min mRL within lease area Max- 173.0 mRL and Min- 171mRL

15. | Pillar Coordinates (Verified by DMO) Sanctioned Mining Lease Area

Pillar No. Latitude Longitude

A 24°31'56.51"N 82°59'15.58"E

B 24°322.93"N 82°5927.23"E

C 24°31'53.16"N 82°59'34.37"E

D 24°31'48.53"N 82°5923.81"E
16. | Total Geological Reserves 3,34,377Cum
17. | Total Mineable Reserves 2,18,628 Cum
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18. | Total Proposed Production (in 5 years) 10,93,140 Cum
19. | Proposed Production/year 2,18,628 Cum/year
20. | Sanctioned Period of Mine lease 5 years
21. | No. of workers 55
22. | Type of Land Government waste land
23. | Ultimate Depth of Mining 2.0m
24. | Nearest metalled road from site SH 5A Approx. 2.70 km towards E direction.
25. | Water Requirement Purpose Requirement (KLD)
Drinking 0.55
Suppression of dust 7.46
Plantation 12.14
Toilet 0.55
Total 20.7
26. | Name of QCI Accredited Consultant with QCI Aegis Environment Research Pvt. Ltd.
No and period of validity. Certificate No. NABET/EIA/25-28/1A 0153,
Validity- 29/01/2028
27. | Any litigation pending against the project or Yes
land in any court
28. | Details of 500 m Cluster Map &ecertificate | Yes, certified
issued by Mining Officer Letter No. 4129/8f41/2023
dated: 25/02/2023
29. | Details (Page no.) of mining lease area, Geo | Yes, mining lease area&Mineable quantity mentioned
coordinates & Mineable quantity mentioned in | in approved DSR at Annexure No. II Page No. 79, Sl
approved DSR No. 19&Geo coordinates given in the DSR at
Annexure No. A Page No.92 SI. No. 20.
30. | Proposed EMP cost EMP Recurring Cost- 31,00,000/- including CER
31. | Length and breadth of Haul Road Length: 622 m, width: 6 m
32. | No. of Trees to be Planted 12146
33. | Monitoring Period 1" Marchto 31™ May 2023

5. Action Plan as per Ministry’s O.M. dated 30/09/2020:

Sr. No. Activity Capital Cost(in Rs.) Quantity
1. Installation of solar street lights at Village- 10,00,000 10
Bhagwa
2. Installation of computers in Primary School, 5,00,000 10
Bhagwa Village
3. Skill Development Program for local people 5,00,000 For 50 Person
of Village- Bhagwa
Total 20,00,000
6. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
7. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.
8. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.
9. There is no litigation pending in any court regarding this project.

10. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

1.

2.

The consultant (EIA Coordinator) also submitted an affidavit dated 26/09/2025 mentioning is
as follows:
I, Ankur Sharma, S/o Sri Lalit Mohan Sharma am EIA Coordinator of Aegis Environment

Research Pvt. Ltd.

I have prepared EIA report for EC in the name of Bhagwa riverbed Morrum Mining Project on
Sone River at Arazi No.- 15 ¥ , Khand No.- 02, Village- Bhagwa, Tehsil- Obra, District-
Sonbhadra, Uttar Pradesh of M/s Rudra Mining And Company, Prop. Shri Bhupendra Pratap

Singh., (Area- 12.146 ha) with my team.

I have personally visited the site of proposal and certify that no Mining activity has been

undertaken on the project site for the present proposal.
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I am satisfied with that all the necessary data/information submitted along with EIA are true and
correct.

I certify that this project proposal has been uploaded for the first time on Parivesh Portal.

I certify that there is no mismatch between information/data provided on the online application
submitted on Parivash Portal and hard copy which will be submitted after acceptance of
application.

I state that all the TOR Points have been complied and all the issues raised during Public Hearing
have been properly addressed in EIA report.

The EIA report for the Proposal is prepared by my team as per guideline laid down by
QCI/NABET

The committee discussed the matter and recommended grant of environmental

clearance for the proposal as above alongwith standard environmental clearance conditions
prescribed by MoEF&CC, Govt. of India. The committee also stipulated following specific

conditions:

L.

10.

The environmental clearance will be co-terminus with the validity of the lease period mentioned
in the Lol or co-terminus with the validity of current mine plan whichever is earlier, after this
period the EC will automatically become null and void.

Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / ha
of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department or
District plantation committee, for planting at least (as per the project) plants, either on
government land or community land, within a periphery of 5 km from the boundary of the lease
area along with provisions for maintenance for 5 years. Survival of plants should not be less than
the survival rate notified by Uttar Pradesh Forest Department otherwise it will be treated as
violation of EC condition.

The project proponent shall install solar lights in their project area to minimise the consumption
of electricity.

During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer/Expert Agency in this field.

The maximum height of the bench should be 06 meters and the width of the bench should be at
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

In case the blasting is proposed during a mining operation, the project proponent needs to assess
its impact on the displacement of human beings/wild animals/birds/other species, and the suitable
measures proposed and taken for their rehabilitation and resettlement need to be clearly described
in first 6 monthly compliance report.

The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of
mined-out land to match its surrounding land use 3 years before the closure of the mine to
SEIAA, UP and Department of Mines and Geology, UP for approval. The project proponent shall
ensure the implementation of the approved plan under the supervision of the Dept. of Mines and
Geology.

The project proponent shall plan and implement collection drain and siltation basins of adequate
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater
harvesting and other water conservation measures on a long-term basis are to be taken in
consultation with the Central/State Groundwater Board. The water so collected should be utilized
for watering the haulage area, roads, and green belt development, etc.

The project proponent shall take all suitable measures to prevent pollution of groundwater and
nearby water bodies in consultation with the State Pollution Control Board and consent to operate
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(if applicable) should be obtained from the State Pollution Control Board before the start of
production from the mine.

Project proponent is directed to invest the CER amount as per the proposal and submit the
compliance report regularly to the concerned authority/Directorate of environment.

Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.
The project proponent should explore the possibilities of rainwater harvesting.

Agreement/ Consent between project proponent and competent authority/ landowner for haulage
road from lease site to link road.

Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points in
lease area and haulage road during operational activity/vehicular movement.

As per the proposed plan, plantation with area specific plant species, number of plants to be
Planted and report of green belt development to be submitted to the Forest Department, UPPCB
and Directorate of Environment, UP.

In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and the area is less than
05 ha, but factually the distance is less than 500 mt, and the mine is located in the cluster of area
equal to or more than 05 ha, the E.C issued will stand revoked.

Explosive cannot be stored on the site. The Project proponent shall take approval from Chief
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

Blast vibrations study shall be conducted and an observation report submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and UPPCB within six months. The report shall also
include measures for the prevention of blasting associated impact on nearby houses and
agricultural fields.

Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be
carried out in the daytime only. The project proponent shall ensure prevention of displacement of
human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for
their rehabilitation and resettlement.

Maintenance of village roads used for transportation of minerals is to be done by the
company regularly at its own expenses. The link roads from mining area to main road shall be
constructed as all-weather road with black topping and maintained by the project proponent.

The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.

Measures for prevention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. = The monitoring data shall be submitted to the Integrated Regional Office,
MOoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly. Further, monitoring
points shall be located between the mine, and drainage in the direction of flow of groundwater
shall be set up and records maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities located
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nearest to sources of dust generation as applicable) and records submitted to the Integrated
Regional Office, MOEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.
Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall
preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 35°. The
OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable native
species to prevent erosion and surface runoff.

The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved
by the Indian Bureau of Mines.

Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater if any.

A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board 5 years in advance
of final mine closure for approval.

The blasting will be done only after getting permission from the Mining Department/competent
authority.
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